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In the Parliamentary Debates (Part T—Questions and Answers) Third Session of
Parliament (Second Part), 1951,—

In Volume VII—
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(i) wm=w ey, 7fm 3, g & T 9T ‘g’ 9 |
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Jor “Ttransport’” read ‘‘Transport’.
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(ii) Col. 3056, linea 16 and 17 for the word ‘‘Consituation’ read ‘*‘Constitution”.
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8, No, 12, dated the 17th April, 19561,—
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11, No. 20, dated the 26th April, 1051,—

(i) Col. 3821, line 7 from bottom for the figures *‘1,420" read *‘41,420",
(ii) Col. 3626, line 1 for ‘‘condeming’’ read ‘‘condemning'’.

12, No. 22, dated the 28th April, 1951,—
Col. 8687, line 26 for ‘‘complete” read ‘‘compete’,
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s (V)

13. No. 26, dated the 3rd May 1051,—
Col. 38%6{?1- the existing line 17 from bottom substitute “‘and Supply (Shri Gadgil) :(a)

14. No. 27, dated the 4th May, 1951,—
Col. 3925, line 25 from bottom for “fireman" read ‘‘firman’.
18, No. 80, datod the 8th May 1851,—
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16. No. 81, dated tho 9th May, 1951,—

Col. 4087, line 21 for “Rama’ read “Rana’.
17. No. 32, datod the 10th May, 1851,—

(i) Col. 4124, line 20 from bottom for ‘‘member’ read ‘‘number’’.

(ii) Col. 4129, line 21 for the words “having come" read ‘‘coming out of”,
lines 6 & 8 from bottom for the figure ‘‘1.4.51"" read *‘16.4.561"", and for "'16.4.81"
read “1.4.81" respectively.
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18, No. 33, dated the 11th May, 1951,—

(i) Col. 4180, lins 10 from bottom for ‘‘of** read “to".

(i1) Col. 4161, line 17 for the figure 85" read *“185".

(iii) Col. 4162, line 24 for “in view of"’ read ‘‘in liou of™.

19. No. 36, dated the 15th May, lDbI,-f
(i) Col. 4270, line 30 for “‘pait-mixture read *‘paint-mixture”
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PARLIAMENT OF INDIA
Saturday, 28th April, 1951

The Hodse met at Half-past Eight of
the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
REFUGEES FROM CHINA

»38596. Shri Rathnaswamy: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether any refugees
China have come down to
seek shelter and if so, how many;

(b) whether any facilities were
given by Government to these refu-
gees and if so, in what shape; and

(c) which are the places where
they have settled down?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) About 800
Chinese refugees came to India. Of
these about 130 have been allowed to
remain in this country for the present.

(b) No special facilities were given
except that some of them who arrived
without visas were allowed to enter
the country on compassionate grounds.

(¢) 117 are staying in Kashmir while
the remaining 13 are in Calcutta.
These are allowed onl{l temporary
residence on conditions. one of them
has been permitted so far to settle
down in India.

Shri Rathnaswamy: May I know if
these refugees who migrated from
China to India came here due to politi-
cal considerations or for other reasons?

S8hri Rajagopalachari: As far as we
could dive into their hearts they had
troubles. Eight hundred refugees, 1
sald, came; out of them 300 arrived
en route to Formosa on transit visas
granted by our representatives in
West Pakistan, all of whom except 13
have left India. Perhaps these may
60 P.S.D.
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have been moved by political diffi-
culties. The remaini 500 refugees
are mostly Chinese Turks who entered

India via Leh, some of them without
visas, but were allowed to enter on
compassionate grounds. Most of these
persons have proceeded on haj; 117
have been permitted to stay here
temporarily subject to the conditions
that they don’t attract more refugees
and that they leave India as soon as
facilities are available. Well, judging
from these things we may attribute
their migration to political difficulties
but we’ cannot say what their motives
were.

UNAUTHORISED CONSTRUCTION ON TRUST
Lanp

*3597. Dr. Ram Subhag Singh: (a)
Will the Minister of Health be pleas-
ed to state whether it is a fact that
the Delhi Improvement Trust have
requested Government to prevent un-
?utggrised construction on Trust
and?’

(b) If so, have Government taken
any steps to prevent such unautho-
rised construction?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes.

(b) A note explaining the position
is placed on the Table of the House.
{ﬁe Appendix XXIII, annexure No.

Dr. Ram Subhag Singh: May 1 know
the number of unauthorised construc-
}ioras ’which have been built on Trust
ands?

Rajkumari Amrit Kaur: On Improve-
ment Trust land 6,402 unauthorised
constructions have been built compris-
ing an area of 54 acres, and then an-
other 3,000 on nazul land comprising
an area of 25 acres and there are
others also.

Dr. Ram Subbag Singh: May 1 know
why these Trust plots are lying vacant?
Is it because the Delhi Improvement
Trust is not eflective enough to get

those plots utilised satisfactorily?
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Rajkumari Amrit Kaur: A number
of Improvement Trust plots are lyix}g
vacant because they have been s0!
either on leasehold or on freehold to
people who have not been able to build
on them. As far as the Improvement
Trust itself is concerned, there "have
been difficulties about building., -~

Shri Shiva Rao: May I ask whether
the hon. Minister has received the
report of the inquiry comunittee whic¢h
went into the working of the Delhi
Improvement Trust, and when does she
expect to pass orders on that report?

Rajkumari Amrit Kaur: I received
the report about three weeks ago. It
is now in print. The moment it comes
out it will be circulated to the Minis-
tries concerned and I hope early action
will be taken on it.

Shri T. N. Singh: May I know

whether these unauthorised construc- .

tions are in areas which are called
developed areas of the Trust or in un-
developed areas?

Rajkumari Amrit Kaur: They are
in developed areas, unfortunately.

Shri T. N. Singh: May I know
whether any assurance was given by
Government or Government spokesmen
at any time that these people, especial-
ly the refugees, who have built houses
will be given alternative accommoda-

tion before they are evicted from such
places? .

Rajkumari Amrit Kaur: With regard,
to those constructions that have been
put up before August, 1948 the refugees
were told that we would let those
remain and would give them alter-
native accommodation if we evicted
them, but-as regards those who put up

houses after that date they were given'

ample warning that they would be,
evicted.

DivisioN BENCH or SupREME COURT IN
"HYDERABAD

*3598. Dr. Deshmukh: (a) Will the
Minister of Home Affairs be pleased
to state the date on which the Divi-
sion Bench of the Supreme Court of
India was established at Hyderabad
and started functioning?

(b) What was the highest number
of Judges who functioned as Judges
of this Court and how many Judges
are functicning now?

(c) How many cases ha -
sion Bench dealt with so f:r‘}he Divi

(d) How long would the
the Division Bench tasty = "ork of

(e) What Is the total expendit
incurred till Sist March, 19817 TC

28 APRIL 1951
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The Minister of Home Affairs (Shri
Rajagopalachari): (a) A Division
Bench of the Supreme Court of India
was established and started function-
ing at Hyderabad on the 28th August,
1950.

(b) The maximum number of
Judges who sat for the hearing of
cases at Hyderabad was three-—one
permanent Judge of the Supreme Court
and two ad hoc Judges appointed
under Article 127(1) of the Constitu-
tion. There are no Judges functioning
at Hyderabad now. ,

+(c) The Division Bench at Hydera-
bad disposed of a total of 389 pending
matters. Out of this number, ten cases
have been transferred to the Court at
Delhi, having regard to their import-
ance and the questions of law involved
in them.

(d) Does not arise.

(e) The total expenditure incurred is
Rs. 64,101/15/-.

Dr. Deshmukh rose—

Shri Rathnaswamy: Mr. Speaker, on
a point of order. May I ask you, Sir,
whether an M.P. can follow the pro-
ceedings of the House sitting in the
visitors’ gallery?

Mr, Speaker: Yes, Dr. Deshmukh.
Dr. Deshmukh: May I know if there

is any proposal to create any other
gsimilar Bench for any other part of
India?

Shri Rajagopalacharl: No, Sir, but
probably the hon. Member is indicating
that this is an extraordinary thing to
do to have a Bench in Hyderabad, but
I can explain the extraordinary reasons
for it. There were so many pending
cases at the time when the Court
corresponding to the Privy Council in
Hyderabad, namely the Judicial Com-
mittee of Hyderabad had been abolish-
ed, which was the final Appellate
Court till then. There were 370
appeals, criminal and civil, pending
before that Court. As most of the pro-
ceedings were in Urdu a special
arrangement had to be made wherqby
two Urdu knowing Judges of the High
Court in Hyderabad could be added
ad hoc to the Supreme Court division,
and we went through the rest of the
matter as expeditiously as possible, as
the figures I have already given would
show.

Dr. Deshmukh: May I know in how
many out of these 370 appeals the
judgment of the High Court was upset?

Mr. Speaker: In how many cases?
It is tna mu~h to ask.
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Shri Hussain Imam: May I know the
names of the Judges who were appoint-
ed ad hoc and till what date the
Bench lasted there?

Shri Rajagopalachari: If the names
are interesting I will give them. As
for the date which I will give first, it
lasted till February, 1951 when the last
sitting was  held. Mr. Justice
Ramchandra Nalk and Mr. Justice
Khalil-uz-zaman Siddiqui, Chief Justice
and Judge respectively of the Hydera-
bad High Court, were requested to
attend the sittings, and Mr. Mehr
Chand Mahajan, a permanent Judge of
the Supreme Court was a third Judge
of that Bench. Later Mr. Chief Justice
Fazl Ali and Mr. Justice Mahajan con-
stituted the Bench because the two
Hyderabad Judges had been concerned
at one stage or another as Advocates
or Judges in some of the cases which
had to be gone through.

INTEGRATION OF STATE FORCES

*3599. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Defence be pleased to state the
strength of the forces of Rajasthan,
Madhyabharat, PEPSU and Saurash-
tra that have been integrated with
the ,Indian Army as from 1st April,
19517

(b) What is the estimated recur-
ring expenditure per year that they
will cost the Indian Exchequer?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) and
(b). It is not in the public interest to
disclose this information.

CENSUS

*3600. Shri Jnani Ram: Will the
Minister of Home Affairs be pleased
to state:

(a) Whether, in the present census,
different States issued their own ins-
tructions for enumerating and group-
ing of Scheduleid Castes. Scheduled
Tribes and backward classes;

(b) if so, how they differ from the
list notified by the Government of
India for award of scholarships; and

(c) the reasons for the Government
of India not issuing a comprehensive
instruction in conformity with the
notification of the Ministry of Educa-
tion aforesaid noted?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) No. Lists used
in the recent census for all Part A and
Part B States for the enumeration of
Scheduled Castes, Scheduled Tribes
were identical with thoxe specified by
the Constitution (Scheduled Castes)

28 APRL?.. 1961
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Order., 1950 and the Constitution
(Scheduled Tribes) Order, 1950. both
of which were issued by the President
under Articles 341(1) and 342(1) of
the Constitution. The enumeration of
backward classes other than Scheduled
Castes and Scheduled Tribes of Part A
and Part B States was also based on
instructions issued by the Government
of India. These instructions provided
that census authorities should base
their enumeration on local lists fur-
nished to them by the State Gqvern-
ment concerned. These instructions
further provided that the State Govern-
ment might furnish lists of backward
classes other than Scheduled Castes
and Scheduled Tribes, or lists of non-
backward classes whichever was found
to be more convenient locally.

(b) and (c). The Ministry of Educa:
tion has drawn up a list for the specific
purpose of award of scholarships by
the Central Government. It does not
distinguish between Scheduled Castes,
Scheduled Tribes and ‘other’ backward
classes. It is not necessarily identical
with lists of backward classes recog-
nised as such for various administra-
tive purposes in different States. The
Government of India therefore con-
sidered it necessary to use locally pre-
pared lists. These local lists were
compiled solely for the purpose of
collecting necessary information with-
out giving rise to controversy regarde
ing who should or should not be locally
recognised as backward classes. As
stated by me clearly on more than one
previous occasion in this House, it is
not the intention of the Government
that any privileges or concessions which
any class or classes recognised as
backward enjoyed hitherfo should be
withdrawn merely of non-inclusion of
the class or classes among Scheduled
Castes or Scheduled Tribes or in any
other list used in the census.

Shri Jnani Ram: Will the backward
classes be given the same preference
as they are being given today?

Mr. Speaker: He has stated that in
the last part of his answer.

Pandit Munishwar Datt Upadhyay:
Is there any case of a student who was
rejected for the scholarship on account
of not being on the Scheduled Caste
1ist?

Shri Rajagopalachari: The census has
been completed only recently and if
the question relates to non-inclusion in
the backward class list, the hon. Mem-
ber may walt for some time before any
rejections take place on that ground.

Shri Jeani Ram: In matters of giving
preference in scholarships and nt-
ments, will State Governments follow
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the list drawn up by the Education
Ministry?

Shri Rajagopalachari: Educational
facilitles are provided on a broader
basis than reservations in appoint-
ments, Necessarily, the educational
list will differ from the list in connec-
tion with reservations. The two De-
partments are different and the two
principles are also different.

Dr. Ram Subhag Singh: May I know
whether it Is a fact that Ukdri, Lunia
and Muraos communities of U.P. who
were registered as backward Hindus in
the previous census have been register-
ed as Muslims this time as per supple-
mentary instruction of the Census
Commissioner?

Shri Rajagopalachari: In the census,
a column for religion is provided and
the answer %iven by the person enume-
rated is final and instructions are strict
that whatever answer is given as to
religion is recorded. The tribal dis-
tinction is different from religion and
the name of the tribe as given by the
%e‘rson enumerated is also recorded.

is is the position which has been
explained over and over again. Still
there is unnecessary doubt and sus-
picion.

Thakur Krishna Singh: What was
the basis for the preparation of the
lists of backward classes and when
were they prepared?

Mr. Speaker:; This has been answered;
probably, he has not caught it.

Shri B. R. Bhagat: May I know
whether the lists of backward tribes of
some State Governments for scholar-
ships are different from the lists of the
Central Government and if so whether
the Government of India intends to
bring about uniformity in the lists for
scholarships?

Shri Rajagopalachari: Uniformity is
always neither desirable nor possible.
In the various provinces the conditions
are well understood in great detail by
the Local Governments and backward-
ness is appraised accordingly. The
Central Government deals only with a
smaller number of questions in regard
to scholarships and it would be a ve
bad -thing for the backward classesrfvf
we try to make the lists uniform.

Shri Deshbandbu Gupta: May 1 know
whether it is a fact that students from
Scheduled Castes in Delh{ State are not
gelting the same facllities as they get
in U.P. and East Punjab in the matter
of scholarships?

Shri Rajagopalacharl: I would like
the hon. Member to study the data that
is' furnished and examine it properly
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and then put questions, because with-
out any specific mention of the cases
I cannot answer a question like this.

Shri Deshbandhu Gupta: My question

.........

Mr. Speaker: Order, order. We shall
proceed to the next Question.

STATE INSURANCE SCHEME

*3601. Shri Sidhva: (a) Will the
Minister of Finance be pleased to
refer to the reply to one of my supple-
mentaries raised on Starred Question
No. 2185 asked on 14tlr March, 1951 and
state whether Government have now
decided to open the State Insurance
Scheme for insuring Government pro-
perties?

(b) If not, when is the
likely to materialise?

The Minister of State for Finance
(Shri Tyagi): (a) and (b). There is
no proposal to open any State Insur-
ance Scheme. It is the general practice
of the Government to carry their own
insurance. What I had stated was that
the Government are considering a
request from a Pool of Indian Insur-
ance Companies that Government
should insure their properties abroad
with the Pool.

proposal

Shri Sidhva: Am I to understand
that none of the moveable or immove-
able properties of the Government of
India are insured anywhere in India?

Shri Tyagi: Generally they are not.

Shri Sidhva: What is the loss sus-
tained due to fire during the last year?

Shri Tyagl: I cannot give the exact
figures of the loss in regard to last year,
but I shall give the figures of the pre-
vious years. The loss during the year
19465-47 was Rs. 2,45,90,000. In the
Defence Department the losses were
like this:

1939-40—Rs. 4,000 theft, Rs. 2,000 fire,
1840-41—Rs. 300 theft, Rs. 93,000 fire,
1941-42—Rs. 800 theft, Rs. 41,00Q fire,
1942-43—Rs. 42,000 theft.

These filgures are from the Appropria-
tion Accounts of Defence Department.

The exact figures could not calcu-
lated.

Shri Sidhva: What is the total
amount?

Shri Tyagl: In 194849 it was Rs.
1.%.‘(‘)‘090. 1 have got figures only up to
19 .

Shri Sidhva: In view of this enor
mous loss by fire or theft, may I know
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the reason w rties are
e e hy prope not

Mr. Speaker: He is entering into an
argument.

Shri Sidhva: What was the loss in-
curred by fire in the Bombay Nawval
Stores and Office last year?

Shri Tyagi: As I have said, it is not
economical to insure, because if Gov-
ernment were to start to their <own
insurance it means that Government
themselves cover the risk. It all
practically comes to the same thing
mathematically.

Mr. Speaker: Hon. Members who
have something to do with local bodies
may know that, it is cheaper to insure
with themselves rather than give in-
surance premia to companies.

Oral Answers

INCOME-TAX ON STERLING PENSIONS

*3602. Dr. Ram Subhag Singh: Will
the Minister of Finance be pleased to
state whether it is a fact that the
Government of India have withdrawn
the exemption from income-tax and
s;xper:?-tax payable on sterling pen-
sions

The Minister of State for Finance
(Shri Tyagl): Yes, with effect from 1st
March, 1951.

Dr. Ram Subhag Singh: May I know
since when the sterling pensions be-
came liable to income-tax?

Shri Tyagi: I have already given the
answer.

Dr. Ram Subhag Singh: Is it a fact
that it became liable to income-tax long
befora this notification was issued?

Shri Tyagi: The history of the case
is that the sterling pensions were
exempt from income-tax since 1922.
They were exegnpted by means of a
Government notification. Then in the
Government of India Act. 1935, this
was again guaranteed by means of a
section. The Income-tax Amendment
Act also guaranteed the exemption of
these pensions in 1939. In the Indian
Independence Act. the Adaptations sec-
tion 272 of the Government of India
Act, 1935, was deleted. Therefore,
since then we had the freedom to
away the exemption.

The Government of India had been
negotiating with the Government of the
UK. for an agreement with regard to
relief basis of double income-tax and
during that negotiation the Govern-
ment of UK. agreed that we had a
right to levy taxes on Sterling pensions
given in the UK. The eement is
still under negotiation and has not yet
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been completed, we have in the mean-
time decided that we should exercise
our privilege now and we have taken
away that notification with effect from
the 1st of March. ,

Shri Hussain Imam: May I know
whether taxation will be under reci-
procal relief basis, or unilaterally?

Shri Tyagi: Sir, negotiations are
going on. It is not for me just now
to say what the shape of the agree-
ment will be. But the present attitude
of UK. is that they are now giving 75
per cent. relief of their part of taxation.

Shri B. R. Bhagat: What is the esti-
mqted revenue from this source?

Shri Tyagi: I cannot give the exact
figures; but it will be between Rs. 70

and 80 lakhs.
CENTRAL BOARD FOR EXAMINATIONS

*3603. Dr. Ram Subhag Singh: (a)
Will the Minister of Education be
pleased to state whether it is a fact
that the Government of India propose
to establish a Central Board for High,
Secondary, and Intermediate exami-
nations for all Centrally Administer-
ed States as well as for the Andaman
and Nicobar Islands?

(b) If so, what are the underlying
principles for establishing this Board?
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[(The Minister of Education (Maulans
Asad): (a) The matter is still under
consideration.

(b) The establishment of one Board
for all the Centrally Administered
Areas is intended to mote uni-
formity of standards in these States as
well as to raise the standard of
Secondary Education.)
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[Dr. Ram Subhag Singh: The medium
of instruction being different in the
high schools in the Centrally Adminis-
tered Areas, how far is it proper to
constitute a Central Board for holding
examinations and setting question
papers for them?]

e o dolaa gl o!ﬁ UYye

U 99 S le 1= by L LS oy

&8 S pesSiivy 8 Uy pl3

elane = ‘.'3'.5‘ u Yygdor o w’ ”' Y

Wiy oyt e et

[Maulana Asad: The matter is being
considered. A conference was conven-
ed on the 3rd of March in Delhi to
which the Chief Commissioners of all
those areas were invited and they
were consulted in the matter. There
are many aspects to this matter and
they are being considered. I am,

therefore, unable to state anything
categorically at this stage.]

Pandit Munishwar Datt Upadhyay:
May I know whether the Central Gov-
ernment is consulting the State Gov-
ernments who have had experience of
such Boards and are now thinking of
having a change in their constitution?
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[Maulana Azad: The question of con-
sulting the former State Governments
did not arise. The Local Govern-
ments have been” following a set pro-
cedure for the conduct of the work so
far. Now it is being considered to
set up a Board which would help in
reising the standard of Secondary
Education. It is yet to be decided
whether such a step is right or wrong.
Everybody concerned would be con-

sulted before arriving at any deci-
sion.]
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[Pandit Munishwar Datt Upadhyay:
My question is whether those State
Governments which have conducted
experiments in this regard and who
have got such Boards in their res-
pective territories have been consult-
ed? I ask this question because
according to my information, some of
the State Governments are already

thinking of introducing some changes
in them?]
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(Maulana Azad: Their opinions will
also be taken into consideration.]
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[Shri Dwivedi: I want to know
whether apart from the examination
conducted by the Delhi and Ajmer
Boards, the Government recognise
other examinations of similar standards
being conducted in the Centrally Ad-

ministered Areas till the formation of
such Boards?]
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[Maulana Azad: Yes, I understand
that apart from Delhi and Ajmer, the
existing Local Boards of other Cen-

trally Administered Areas have been
recognised for this purpose.]
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[Shri Deshbandhu Gupta: Will the
hon. Minister please state fif the
majority at the Chief Commissioners’
Conference convened recently in this
connection, had opposed this proposal?]
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[Maulana Azad: Nothing can be said
about this thing at present. The report
is still under consideration.]

TAXATION ENQUIRY COMMITTEE

*3604. Shri S. N. Das: Will the
Minister of Finance be pleased to
state:

(a) whether Government propose to
appoint a Taxation Enquiry Committee
in the near future; and

(b) if so, when they will come te
a final decision?
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The Minister of Finance (Shri C, D.
Deshmukh): (a) and (b). The whole
problem is being re-examined and the
decision may not take too long to
reach. I made some observations on
this matter during the course of my
3peech on the Finance Bill the other
ay. .

Shri 8. N. Das: Have any efforts
been made after the achievement of
freedom to examine through ad hoc
Committees the manner in which the
burden of taxation is distributed over
ghg . q}iﬂ'erent classes of population of
ndia?

Shri C. D. Deshmukh: If he means
some particular aspect of taxation
enquiry, the answer is ‘No’; even that
aspect has not been examined
separately.

Shri S. N. Das: Have ever the Gov-
ernment put before themselves the
whole scheme of taxation—Central,
State and local and considered whether
the scheme was equitable and in
accordance with economic principles?

Mr. Speaker: Before he puts his
question, will he take into considera-
tion, the observations made by the
Finance Minister during the course of
the speech on the Finance Bill. If'1
remember aright, I think, he said that
it is necessary and essential to have
certain statistical information before
an enquiry of this type is lagnched
and Government are taking steps to
have that kind of statistical enquiry.
Bearing that in mind, he may ask for
any information.

Pandit Munishwar Datt Upadhyay:
What are the terms of reference of the
Committee?

Mr. Speaker: He said the Committee
has not yet been appointed.

Shri C. D. Deshmukh: The terms of
reference have not yet been settled.

PosT-GRADUATE TRAINING TO MEDICAL
OrriCERS OF DerENcE FoORCES

*3605. Dr. M. M. Das: Will the
Migister of Defence be pleased to
state:

(a) whether it is a fact that a medi-
cal college has been started at Poona
to provide Post-Graduate Training to
medical officers &nd specialists in the
Defence Forces;

(b) if so, (i) the duration of the
training in medicine, surgery and any
other special subject, and ({I) whe-
ther examinations are held and dip-
lomas are given; and

(c) whether any hospital is attach-
ed to the college and if so, the number
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medical, (i)

of beds therein (i)
special

surgical, and (iii) any other
wards, if any?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) Yes.

(b) (i) A statement is laig on the
Table of the House. [See Appendix
XXIII, annexure No. 18.]

(ii) Examinations are held at the end
of each course; no diplomas are given,
but certificates are issued to those who
qualify in the courses.

(c) The Military Hospital, Poona, is
utilised for training of the medical
officers in the AF.ML. The total
number of beds in the hospital is 760
with a broad distribution of 365 surgi-
cal beds and 385 medical beds.

Dr. M. M. Das: May I know, Sir,
what was the capital expenditure for
starting this college and what is the
recurring expenditure annually for
running it?

Major-General Himatsinhji: The
college was started in 1948. There was
no capital expenditure incurred be-
cause it was an amalgamation of about
six or seven Military medical institu-
tions, located in different places. The
recurring expenditure is approximate-
ly Rs. 7,853,000 a year.

Dr. M. M. Das: May I know whether
the institution has been started after
thre model of the Millbank R.A.M.C.
training centre?

Major-General Himatsinhji: Yes, Sir,
the object of this institution is to equip
medical officers for military duties and
to impart such specialised knowledge
as is required of military medical offi-
cers. It is not designed to impart
knowledge that is imparted in the
various medical colleges under the uni-
versities.

Dr. M. M. Das: May I know whether
stress is laid upon the curative side
or the preventive side of medicine?

Major-General Himatsinhji: The idea
of this college is to train officers in
higher studies in various subjects, as
mentioned in the statement laid on the
g‘atbhle of the House. That includes

oth.

Shri Deogirikar: May 1 know
whether this medical college is open
for non-military medical practitioners?

Major-General Himatsinhji: No, Sir.
It is intended only for those medical
officers who are permanent or who are
enlisted temporarily with a view to
being made permanent.
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DPr. M. M. Das: May I know whether
training is given only to the medical
officers of the Armed Forces or to non-
medical personnel also?

Major-General Himatsinhji: Training
is given to medical officers, but over
and above that, training is given to
Junior Commissioned Officers, and also
to other ranks who are employed as
medical orderlies, etc.

Shri Chaliha: May I know whether
ex-Army medical officers will get neces-
sary facilities from these colleges?

Major-General Himatsinhji: No, Sir.
Only those serving with the Armed
Forces will get these facilities.

Shri T. N. Singh: May I know
whether any specialised training in
special branches of medicine or surgery
is given in this college or whether it is
only a refresher course?

Major-General Himatsinhji: The
statement laid on the Table gives all
the specialised training that this
college undertakes. f
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IAS. COMPETITIVE EXAMINATION

[*3606. Shri Jangde: (a) Will the
Mijnister of Home Affairs be pleased
to state how many of the applications
for admission to the last I.LA.S. Com-
petitive Examination were accepted
and how many of them rejected?

(b) How many of those who sat at
the said examination were successful
and how many of them were rejected
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on the ground of age or for some
other reason even though they had
passed the examination?

(c) What is the number of Harijans
who were successful at the sald exa-
mination?]

The Minister of Home Affairs (Shri
Rajagopalachari): (a) For the last
1.AS., LFS., LIPS, and the Central
Services Class I examination, 3,450
applications were accepted and 79
applications were rejected.

(b) Out of 2,797 candidates who
appeared at the examination 240 were
considered and declared to have quali-
fled on the basis of 2 minimum
standard adopted by the Union Public
Service Commission and are now
being considered for appointment to
the available vacancies in the various
Services. There is no question of
successful candidates being rejected on
grounds of age; the candidate who is
beyond the age-limit for any particular
Service is not allowed by the Commis-
sion to complete at all for that Service,
nor has any candidate entitled to con-
sideration on the results of the last
examination been so far rejected on
any other ground.

(c) One. He was ranked 48th in the
general list and is being appointed to
the LA.S.

Shri Jangde: May I know as to
whether any of the rejected candidates
has filed a suit against the Union Pub-
lic Service Commission in the Supreme
Court or in any appropriate Court?

Shri Rajagopalachari: I hope not. I
shall enquire.

Shri Jangde: Are there any such
cases awaiting decision or reconsidera-
tion of the decision of the Union Pub-
lic Service Commission?

Shri Rajagopalachari: If the hon.
Member is interested in any particular

case I would advise him to write to .

me. It is not at all desirable to dis-
cuss in the House such matters as the
results of examinations being reopened.

Shri Rathnaswamy: May 1 know
how many persons belonging to the
Scheduled Castes have so far been a ;—
pointed to the L.A.S, LF.S. and 1P
and if it is a fact that enough members
of the Scheduled Castes have not been
appointed to these three services may
I know whether special steps have been
taken by the Government to see that
adequate representation is secured for
them in these three servicec

Mr. Speaker: He is mbdng up too
questions. He may ask for any
wecivlc information.
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Shri Rathnaswamy: I want to know
as to how many members of the
Scheduled Castes have been appointed
so far to these three services—ILA.S.,
LF.S. and 1IPS.

Shri Rajagopalachari: The figures in
respect of Harijans who appeared at
the combined competitive examination
held last year are as follows, and the
hon. Member may derive whatever con-
clusions he pleases. The number who
applied for the examination was: 83
Scheduled Castes. 2 Scheduled Tribes.
The number who took the examination
was: 51 Scheduled Castes, 2 Scheduled
Tribes. The number who qualified
was: Scheduled Castes 1, Scheduled
Tribes nil.«

Shri Rathmaswamy: What are the
grounds on which these members of the
Scheduled Castes who appeared for the
examination were declared as un-
successful?

Shri Rajagopalachari: The principles
on which candidates are declared quali-
fled are the same for all people. There
are some concessions with regard to
educational facilities. ut when an
examination is held we cannot have
different minima for different people.
The same standard has been adopted
by the Union Public Service Commis-
sion for all the candidates when they
are considered. But qualifications
apart, there are other considerations.
We cannot bestow concessions in
examinations also.

LAND soLp BY DELHI IMPROVEMENT
TrRuST

*3607. Shri Deshbandhu Gupta:

. Wil the Minister of Health be pleas-

ed to lay on the Table of the House
a statement giving the following in-
formation:

(1) the total area, number and
value of plots of land sold
by the Delhi Improvement
Trust to private persons up to

31st March, 1951, which are
uinder unauthorised posses-
sion;

(i1) the amount realised
ground rent till 38ist March
1951 on these plots; and

(idi) the number of lessees prose-
cuted for non-payment of
ground rent?

The Minister of Health (
Amrit Kaur): The required ln.t.hm‘ﬂonmtlon
is as follows:

(1) Total net area—43-95 Acres.
Number of plots—8565.
anue—m 30.54,»1/6/- -
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(i1) Rs. 3,32,852/8/7.
(iil) Nil

Shri Deshbandhu Gupta: May I
know what steps have been taken by
Gevernment to get these plots released?

Rajkumari Amrit Kaur: The Trust
is taking all the steps that it possibly
can, but the hon, Member knows as
well as I do how difficult it is to ask

those refugees who have put up un-

authorised constructions to, evacuate
those constructions.

Shri Deshbandhu Gupta: Is it a fact

that the Chief Commissioner’s Advisory -

Council as well as the Delhi Improve-
ment Trust Enquiry Committee have
made recommendations that no ground
rent should be charged on these plots
for the period for which they have
been under unauthorised occupation?
If so, what decision has been taken by
Government on the same? .

Rajkumari Amrit Kaur: As far as
the Enquiry Committee Report is con-
cerned, it is still in print. So no actio
can be taken on that. It is true tha
the Chief Commissioner made a recom-
mendation, but the Improvement Trust
authorities felt that when they had
sold land it was not their business to
see that the land was not occupied by
other people. :

Shri Deshbandhu Gupta: Daes it
mean that the Government do not pro-
pose to remit the ground rent for the
period for which these plots have been
under unauthorised occupation, for no
fault of the owners?

Rajkumari Amrit Kaur: I do not
think the Government can consider
remission, but as a matter of fact my
Ministry has said that no action should
be taken until the Report of the
Improvement Trust Committee has

been considered and any action taken
on

Shrl Syamnandan Sahaya: Will the

Government be pleased to state the .

cost incurred by Government over the
acquisition of these lands and the
amount recovered by sale of these
lands to the persons concerned?

Rajkumari Amrit Kaur: I would like
to have notice of that question.
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[Lala Achint Ram: Will the hon.
Minister please stat: how many of
these plots were sold to the public
three years back and whether some
buildings have been constructed on
them or existed on them before and
which were subsequently demolished

by unauthorized persons for settling
purposes?]

Rajkumari Amrit Kaur: No, Sir.
There were no buildings but unautho-
rized constructions cannot go up simply

because there do not happen to be an

buildings on any land. ppe v
Pandit Munishwar Datt Upadhyay:

How many of the vendees of such plots

got possession over the land purchased
by them?

Rajkumari Amrit Kaur: I have no

information with me at the moment
on this.

Mr. Speaker: We will- go to the next
question.

STATES' SHARES IN INcome-Tax

*3609. Shri M. Naik: (a) Will the
Minister of Finance be pleased to
state whether in deterinining the res-
{)ectwe States’ shares in Income Tax,
he ex-State areas now merged in
them have been taken into account
and if not, why not?

(b) What is the revenue derived
from the ex-State areas now merged
in Orissa before and after merger?

The Minister of State for Finance
(Shri Tyagl): (a) No. Sir. But half
the net proceeds of the tax pertaining
to these areas will be paid to these
States if this amount is more than the
grant made to the State to meet the
financial dislocation caused by federal
financial integration.

(b) Before the merger the collections
were of the order of Rs. 7 lakhs. The
collections during the first ten months
of the post-merger year, namely, 1950-
lSll.mmnountecl to approximately Rs. 38
akhs.

Shri M. Naik: Was there any differ-
ence between the assessable minimum
incomes in the ex-State areas and in
the British Indian Provinces?

Shri Tyagl: Does my hon. friend
want to h‘g:v the rates of income-tax?

Mr. Speaker: He wants to know
about the assessable minimum and the
non-assessable minfmum.
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Shri Tyagi: There is no difference.

wShri M. Nalk: What was the rate?
Was there any difference in the rates?

Shri Tyagi: I want to have notice.

Shri RadhelalgVyas: May I know
whether the income-tax shares of Part
B States have been determined? If so,
what are they?

Shri Tyagi: Yes. As a rule, Income-
tax is shared with the States at the
rate of 50 per c¢ent. net income on
account of income-tax. All the income-
tax revenues are shared except of
course the Corporation Tax. All the
income-tax revenues realized are
equally divided, after deducting the
expenditure. The same treatment is
being given to all the merged States.

Shri M. Nalk: May I know whether
the revenue grants made.........

Dr. Deshmukh: The hon. Finance
Minister would like to contradict what
the hon. Minister had expressed.

Mr. Speaker: He need not interfere.
The Finance Minister knows best as to
what to do.

Dr. Deshmukh: He' is all
over it.

Mr. Speaker: Order, order. By
making remarks of that type, the hon.
Member is not adding to the serious-
ness of proceedings or to the dignity
of the House. Next questig¢n.

Shri M. Naik: While making grants
to make up the revenue gaps in the
States, may I know whether Govern-
ment has taken into consideration the
merger of ex-State areas into Orissa?

Shri Tyagi: The position is like this.
When a State is merged, half of the
revenue of income-tax on acgcount of
that merged State is also given to the
State in which it has merged.

Mr. Speaker: I shall call the next
question.

Shri Tyagi: The matter will have to
be explained. In the case of Orissa,
as 1 sald. those States which have
merged into Orissa have not been
given 50 per cent. But the rule is, that
they can avail of the 50 per cent. of
the net revenue of income-tax of that
part of the State which has merged
into the big State or they can demand
the net profit over the federal revenues,
after deducting the federal expendi-
ture whichever is more. So in the case
of the States which have merged into
Orissa, their federal revenue profit was
more than 50 per cent. of Income-tax.
Therefore, they are given the bdigger

agitated
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amount, that is to say, Rs. 16 lakhs.
instead of half of Rs. 7 lakhs.

Mr. Speaker: Next question. Mr.
Gubha.

RePORTS or COMMITTEES

*3610. Shri A. C. Guha: Will the
Minister of Finamnce be pleased to
refer to the answer given to my Star--
red Question No. 2708 asked on the
2nd April, 1951 and state which of the-
Committees mentioned therein have
submitted their reports?

The Minister of State for Finance
(Shri Tyagi): The information is being
collected and will be placed on the
Table of the House.

Shri A. C. Guha: May I know what
is the total expenditure incurred on
these Committees?

Shri Tyagi: On the last occasion I
had stated that the total expenditure
incurred was to the tune of Rs. 18,33,000-
and as for further information, as I
said, flgures are being collected.

Shri A. C. Guha: That was, I think,
with regard to delegations and not
with regard to these Committees. Rs.
18 lakhs was given as the cost for dele-
gations, There are 84 Committees set.
up. May I know what is the expendi-
ture incurred on the 84 Committees?

Shri Tyagi: I have already said that
1 am collecting information with regard
to this question.

Dr. M. V. Gangadhara Siva: May I
know avhat is the expenditure incurred
by the Delimitation Committee formed
by the hon. Speaker and may I know
whether it is not a fact that it is a
colossal waste of Government money,
in view of the fresh proposals made
by the Election Commissioner, Mr.
Sen, against the proposals and recom-
mendations of the Committee and Pro-
vincial Governments?

Mr. Speaker: Order, order.

INDIAN AUDIT AND ACCOUNTS SERVICE

*3614. Shri D. 8. Seth: Will the
qI\falx:‘i:'ter of Fimance be pleased to

(a) whether Government have un-
der their consideration any scheme to-
abolish the emergency cadre of the
Inddian Audit and Accounts Service;
an

(b) it so, what criterla Government.
propose to follow in mak promo~
tions of the officers from the emer-
gency to the regular cadre? :
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The Minister of Finance (Shri C. D.
‘Deshmukh): (a) No.
(b) Does not arise.

CENTRAL SECRETARIAT RE-ORGANISATION
ScHEME (GRADE I PosTS)

*3615. Babu Gopinath Singh: (a)
Will the Minister of Home Affairs be
pleased to state how many of the
officers who have been selected for
Grade I posts under the Central
Secretariat Re-organisation Scheme
but who were not holding such posts
previously, have been provided with
guch posts and how many of such
officers are still waiting to be provid-
ed, together with reasons for the
delay?

(b) How many of the officers who
have not been selected for grade I
pcstts, are still continuing to hold such
posts?

(c) How many of the officers
referred to in part (b) above were
‘appointed to Grade I posts prior to
July, 1048 and how many were
appointed after July, 19487

(d) Is it a fact that a number of
officers were declared to be unfit to
‘hold Secretariat posts and orders were
issued by Gcvernment that all such
-officers should be replaced immedi-
ately?

(e) How many of these officers
‘have been replaced so far and how
many are still continuing o hold these
‘Secretariat posts and what are the
reasons in the latter case?

. The Minister of Home Affairs (Shri
Rajagopalachari): (a) 26 such officers
‘have been appointed to Grade I posts,
6 have declined to join the Central
‘Secretariat Service and 10 are either
not immediately available or have not
yet decided to join the Service. Fifteen
-others are being considered for appoint-
ment to Grade I posts. As explained
in my reply to Starred Question No.
8124 on the 14th April the delay in
posting the officers is due to the neces-
sity of avoiding dislocation of business
either in the office in which the officer
is working or in the office to which
he i3 appointed.

(b) 44.
() (1) prior to July 1848—22,
(ii) after July 1948-—22.

(d) Somc officers were declared un-
suitable for the Central Secretariat
‘Service and in respect of such of them
as were holding posts included in the
Cadre of the Service the Establishment
officer was requested to arrange for
‘their vacation of such posts.

(e) Four such officers have been
replaced and eight others are still
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holding included posts. Two of the
latter are officers serving on contract
and they cannot be discharged until
the expiry of the period of contract.
Four are displaced persons for whom
attempts are being made to find alter-
native employment.

Babu Gopinath Singh: May I know
it it is a fact that some of the Minis-
tries and offices have expressed a desire
to retain their unqualified candidates
instead of taking qualified candidates
who have no experience of Secretariat
work or who are comparatively junior
in service?

Shri Rajagopalacharl: I have given
the reason as causing dislocation and
the officers referred to probably object-
ed to minimum dislocation. It should
not be assumed that it was due to any
partiality.

Babu Gopinath Singh: Have Govern-
ment called for special reports in the
case of some of the officers who have
not been selected for Grade I posts for
the purpose of reviewing their cases?
If so, what is the number of such offi-
cers and whetler any principle has
been followed in selecting their names
for special reports?

Shri Rajagopalachari: Government
have definite policies and they are try-
ing their best to give effect to these
policies without dislocation of work and
without causing distress or injustice.
I have got about 20 pages of notes
here. I do not know yet whether I
understand all of them, as to pro-
cedure. Hon. Members sometimes
seem to display much more knowledge
of these service matters than I do.

Mr. Speaker: Next question.

RECRUITMENT OF P.AS. AND STENO-
GRAPHERS

+3616. Shri Raj Kanwar: (a) Will
the Minister of Home Affalrs be pleas-
ed to state what is the method of
recruitment of (i) Personal Assis-
tants and (i) Stenographers to the
various Ministers, Secretaries and
Joint Secretaries functioning in the
Government of India?

(b) Do these posts fall in the cate-
gory of “Selection posts”?

(c) What are the maximum and
minimum salaries and allowances
drawn by any of the present incum-
bents of these posts?

The Mllll:::‘ )of (H;m*eh Affairs
Rajagopalac : (a ese are
included in the cadre of stenographers
in the Secretariat, but posts of Per-
sonal Assistants or Stengsnphm to
Ministers have been regarded (in the
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past) as open to outsiders also.
Recruitment of stenographers will
hereafter be on the results of exami-
nations to be held by the Union Public
Service Commission from time to time
and unless a post of Personal Assistant
or Stenographer is specifically exclud-
ed from the cadre of Stenographers
only an existing stenographer or one
who has passed the Commission's
examination will be entitled to hold it.

(b) Yes.

(c) I lay a statement on the Table
of the House. [See Appendix XXIII,
annexure No, 19.]

Shri Raj Kanwar: From the state-
ment placed on the Table of the House,
it appears that of the two Personal
Assistants usually attached to an hon.
Minister, one gets in addition to his
usual scale of pay a special pay of

. p.m. while the other gets a
special pay of Rs. 50 pm. May I know
if there is any specific reason for this
differentiation in the scale of special
pay when both the Personal Assistants
are doing the same kind of work for
the same officer?

Shri Rajagopalachari: Does the hon,
Member refer to the last column of
the statement which I have placed?

Shri Raj Kanwar: Yes, special pay.

Shri Rajagopalachari: There are six
numbers in the last column.

Shri Raj Kanwar: I am referring to
numbers 1 and 2.

Shri  Rajagopalachari: Personal
Assistants to Minister including Minis-
ter of State: last column, special pay
Rs. 75. Additional P.A. or steno-
grapher to Minister, Rs. 50; probably
there is difference in the work.

Shri Raj Kanwar: Is there any real
difference in work?

Pandit Munishwar Datt Upadhyay:
May I know, Sir.........

Mr. Speaker: There are matters of
administrative detail and ought not to
come before the House.

Shri Raj Kanwar: What is the differ-
ence between the functions of a Per-
sonal Assistant and a stenographer?
From the statement it appears that
both the officers get the sa pay and
not only the same pay, but also the
same special pay.

Mr. Speaker: I think he can get the
information outside.

Pandit Munishwar Datt Upadhyay:
May I know one thing?
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Mr. Speaker: Order, order; next
question,

1.C.S. OrriceRrs

*3618. Shri Brajeshwar Prasad: (a)
Will the Minister of Home Affairs be:
pleased to state whether there are
any I.C.S. Officers who were discharg-
ed or dismissed from service after
proper enquiries by the Public Ser-
vice Commission for offences involv-
ing moral turpitude and who have
been re-employed by the present.
Government?

(b) What is their number and what

are the grounds for their re-employ-
ment?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). So far
as I can ascertain from the available
records, only two officers of the I.C.S.
who were removed for reasons which
could be classified as involving moral
turpitude were at any time re-
employed.

One of these was re-employed during
the war in an ad hoc post and conti-
nued thereafter for some time. He is
no longer in Government employment.
In the other case the officer was.
removed 24 years ago in connection
with a moral lapse which occurred
when he wyas still young. He is now
over 55 years and was re-employed in
1947 on the ground of his experience:
and suitability to fill a senior adminis-
trative post after the transfer of power,
before my time.

Dr. M. M. Das: May I know whether
in the case of the officer who was.
recently discharged, the Minister had
to take much pains and the permission
of the Public Service Commission fo
discharge him? Was the rmission
of the Public Service ommission
necessary for discharging this man?

Shri Rajagopalachari: Oh yes. In all
these cases. the cases are referred. In
some of these cases, the matter had
been disposed of by the Secretary of
State beforehand, before the transfer
of power and the ruling given had been.
followed in two or three cases on
account of the general principles laid
down by the Privy Council at the time,
as it resulted in litigation. I do not
know which particular case he is
referring to. Could the hon. Member
give an indication without mentioning
the name?

Dr. M. M. Das: I refer to the officer
who was discharged recently, probably
in !uuels Food Ministry. He was dis-
m .

Shri Rajagopalachari: Some one
temporarily employed was discharged
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on good grounds. There was no reason
to f'efer to the Public Service Com-
mission.

Shri Sidhva: With your permission,
Sir, may I ask question No. 3613 relat-
ing to delimitation. It is rather
important.

Prof. K. T. Shah: I have a supple-
mentary question, Sir, with regard to
1.C.S. officers. The hon. Minister was
pleased to state that a person guilty
‘of moral lapse was re-employed after
24 years on account of his administra-
tive experience. May 1 know where
he gathered that experience when he
was dismissed from service 24 years
.ago?

Shri Rajagopalachari: Before he was
removed, he had secured his adminis-
trative experience. But, he was re-
moved when he was still young after
considerable experience for a private
moral lapse. Is it impossible for hon.
Members to realise that when he
reached 55 years, his experience would
remain, but his lapse may not remain?

Pandit Munishwar Datt Upadhyay:
‘Was he reinstated in the I1.C.S. or in
a special grade?

Shri Rajagopalachari: It is a special
ddministrative post, an ad hoc appoint-
ment pending legislative organisation
being set up in a State.

Shri Joachim Alva: Are there cases

of 1.C.S. officers who after 1947, have -

either been prosecuted or have had to
face an enquiry, and have been honour-
ably acquitted, had to suffer in the
matter of promotions, etc., just because
of the disability of having had to face
a trial or enquiry?

Shri Rajagopalachari: I referred to
a case where the Privy Council was
reached by a gentleman and they
ordered reinstatement. They sald that
on account of certain legal informalities
in the enquiry, it was ab initio void
and he had to be replaced then. That
was before the transfer of power.
Questions of procedure are very com-
plicated and very often give more
advantage to the gentlemen. But,
somehow, we have to follow judicial
decisions.

Shri Syamnandan Sahaya: How long
was this officer in service before he
was actually removed or discharged for

that moral lapse?

Shri Rajagopalachari: He had 10
years' service before he was removed.

Mr. Speaker: The Questlon-hour is
over.
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Short Notice Question and Answer
Foop R1oTs IN COOCH BEHAR

Shri B. R. Bhagat: Will the Minister
o{ tF‘;m)d agd Agriculture be pleased to
state:

(a) whether food riots have taken
place in Cooch Behar in the State of
West Bengal resulting in several
deaths; and

(b) if so, the present food and other
situation prevailing in the District?

Mr. Speaker: I presume the hon.
Minister of Home Affairs is going to
reply?

The Minister of Home Affairs (Shri
Rajagopalachari): Sir, I promised to
ascertain facts and make a statement
on the disturbances that broke out in
Cooch Behar on 21st April and the
firing that had taken place. My hon.
colleague has asked me in this to cover
the ground falling under his particular
responsibility also.

Cooch Behar is normally surplus in
rice. According to estimates, this
year’s total rice yield in Cooch Behar
is 1,28,000 tons as against 1,33,000 tons
last year, i.e., short-fall of 5,000 tons
only, which in a surplus District out
of a total production of 1,33,000 tons
is almost negligible. The present popu-
lation of the District including refugees
is stated to be 6,69,000. Making the
usual allowance for seed and wastage,
the net quantity available for consump-
tion this year will be 1,15,000 tons.
This gives a per capita availability of
1 1b. per day. Thus the District is in
a better position than many other
parts of the country and there should
not have been any difficulties at any
rate, barely 3 months after the hamvest-
ing of the crop, but for the withholding
of grains by the cultivators whose
holding capacity has increased progres-
sively in recent years. The price of
rice has been rising since last February.
Last year also, the price had gone up
but it started in July. In consequence
of the rise in prices, the Bengal Gov-
ernment increased the number of Fair
Price Shops in this area and more than
40 such shops were running at the
time. More than 20,000 people were
drawing supplies from these shops.
The quantity supplied per week is 1}
seers per adult and 1 seer per child.
At the beginning of January, Govern-
ment stocks in Cooch Behar were 7,000
maunds. At present, they have got
42,000 maunds and a further 8.000
maunds has been despatched to Cooch
Behar by the West Bengal Govern-
ment. On 14th April, 1851, West
Bengal Government had a stock  of
1.21,000 tons of rice. This quantity
represents three manths’ reguirements. -
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It has been suggested to West Bengal
Government that they should imme-
diately send to Cooch Behar, Darjeeling
and Jalpaiguri, etc., 5,000 tons of rice
from the stocks in their hand, and that
in the course of the next month, and
before monsoon, some quantity of food-
graing to other rural areas which may
be difticult of access during the mon-
soon. West Bengal's quota for 1951
is 4 lakh tons as against 3'2 lakh tons
supplied during 1950. Production this
year is also better than that of last
year. The production of winter rice
this year is estimated at 356 lakh tons
as against 327 lakh tons last year, yet
the internal procurement in terms «of
rice this year has been 2,40,000 tons
up to the 20th April as against 2,84,000
tons for the corresponding period of
last year. One is sad to be told that
political forces are affecting procure-
ment.,

Rice was selling between Rs. 55 and
Rs. 65 per maund in certain towns and
markets and on 18th April it was
decided by the District authorities in
consultation with the local Congress
Committee ~authorities that stocks
should be released by way of market
operations and a programme was
drawn up accordingly. In Cooch Behar
itself 100 maunds biweekly were to be
released and the first distribution was
due to start on 19th April. On 19th
April there was a clash in the bazaar
between up-country dealers in rice and
the public. A hartal followed this.
The Deputy Commissioner met the
Hindu Mahasabha and Forward Bloc
leaders who were with a hunger-march
demonstrators. They told him there
should be full rationing at once. The
West Bengal Government had issued
instructions to the Deputy Commis-
sioner to extend modified rationing to
classes other than those that were being
served, but he had been asked to use
his discretion according to stock posi-
tion. The Deputy Commissioner kept
the rationing restricted to the poorest
clagses. He told the leaders of the
demonstration that he had not stocks
enough for full rationing or extension
of rationing to other than the poorest.
It was essential he said to conserve
stocks for the critical months. To this
the reply was that they would continue
their demonstrations till full rationin
was introduced. Five persons declare
a hunger-strike in the office verandah.

Again on 20th April another march
was organised. The procession was
about a thousand strong. The Deputy

Commissioner was roughly handled on .

his way to his office. He did reach
his office and discussed the matter
again with the leaders and tried to
address the processionists but the
result was not satisfactory. Some of

28 APRIL 1951

Oral Answers 37C0

the younger leaders threatened that
the public agitation would grow and
that food-godowns would be loated
unless full scale rationing was intro-
duced. The Deputy Commissioner
apprehended a bigger procession next
day and consequent disorders. He
decided to issue an order under section
144 prohibiting meetings and proces-
sions in the area where Government
offices and the Treasury were located.
On 21st April a large march started
and various places in the town were
passed through. Ultimately the pro-
cession came to the banned area where
the Police stopped them. The proces-
sion closed up and the strength was
estimated to be 2,000. There was an
interval. Then amidst shouts a con-
certed move was made to break the
Police cordon and get through. This
resulted in a lathi charge but while
some of the processionists dispersed the
rest made free use of bricks of which
a stock was lying nearby for the con-
struction of some quarters. . The pro-
cessionists surged forward carrying the
Police cordon with them. Two Deputy
Superintendents of Police as well as the
Superintendent and the Sub-Divisional
Officer were hit. So also a number of
Constables both armed and unarmed
received injuries and some were knock-
ed down. It is then that firing was
resorted to.

35 rounds were fired, the result belng
five deaths—two on the spot and three
in the hospital—and thirty others were
injured. The deaths included 3 women

.and a child. who were in front of the

crowd. All the injured and dead were
removed within a few minutes to
hospital. 24 Police Officers and Con-
stables were injured as a result of
brick-batting. Despite firing the crowd
surged forward., advanced to the Police
and Deputy Commissioner’s Offices and
damaged the windows and set fire to
the Deputy Commissioner’'s car. A
Police vehicle was also attempted to be
set on fire but was saved. They
entered the first floor of the Deputy
Commissioner’s Office and insulted the
officials. An acid bulb was alsu
thrown with effect at a constable.
Later when Military assistance was
invoked and Police and Military patrols
were organised the crowd began
disperse. A public meeting was held
at which the firing was condemned and
fuli rationing was demanded. After
the firing the house of the District
Superintendent of Police was attacked
twice, but the arrival of forces pre-
vented further mischief. The

tary of the Cooch Behar Bar Associa-
tion sent a telegram on the 21st to the
Prime Minister in which it was stated
that the Police opened fire unawares
on una peaceful hunger proces-
sion without ~warning and that
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numerous persons were wounded and
killed.

1 have stated the events and given
the casualty figures as reported by the
Deputy Commissioner of Cooch Behar
to the West Bengal Government.
Whatever the criticism as to what was
done or not done preceding the firing
incident, the repercussions of this un-
fortunate affair are serious and we
cannot afford to encourage disorder
which is no remedy for any disease.
The House will appreciate the steps
taken after the incident to maintain
law and order in the area and round
about. As for the rest, we ought to
await the result of the enquiry which
has been ordered and should not preju-
dice it by previous discussion.

Our latest information is that on the
25th a peaceful procession was taken
out in the town and a public meeting
was held at the scene of the firing.
The business centre remains open and
the situation is normal.

The enquiry order will consist of an
immediate enquiry by fhe Commis-
sioner of the Division, so that Govern-
ment may have a thorough and im-
partial report on how and what
happened, in order that they may take
such measures as are immediately
necessary from the administrative
point of view: and immediately after
that there will be an enquiry which
will go into the events in a judicial
way and which may give general satis-
faction. It is a pity that there are
reports indicating activities of anti-
governmental groups to make the
enquiries unsuccessful. I hope the
reports have no basis or that patriotic
sense will prevail in matters of this
nature. Where men are entrusted with
difficult and unpleasant jobs they
should be helped not hindered in the
confident discharge of their work.

Shri J. N. Hazarlka rose—

Mr. Speaker: When long statements
are made, it is not the practice to
allow wn{d supplementary questions.
The hol. Member will study the state-
ment and if he has any questions to
ask. he may give notice of them.

Shri Hussain Imam: Will this state-
ment be circulated?

Mr. Speaker: It will be incorporated
in the debate and copies of the debate
are always there.

Shri A. C. Guha: I have also sent a
Short Notice Question on this matter.

Mr. Speaker: It is covered now and 1
would therefore disallow it.
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Shri Sarangdhar Das: Sir, I have
photographs of the little children who-
were shot.

Mr. Speaker: This House 1is not
sitting here as an enquiry committee.
He may place them before the enquiry
committee.

Shri Sarangdhar Das: I want to
know -if the Military went there after
the firing? :

Mr. Speaker: No questions are per-
mitted on statements.

WRITTEN ANSWERS TO QUESTIONS.

MEebicAL EDUCATION AND RESEARCH

*3608. Dr. V. Subramaniam: (a)
Will the Minister of Health be pleas-
ed to state what are the Councils
attached to the Ministry of Health or
created as autonomous bodies, which
act as advisory bodies in matters con-
nected with Medical Educaticn and
research in India?

(b) What are their functions and
what grant was given to each of them
in the years 1948, 1949, 1950 and
what grant has been given for 19517

The Minister of Health (Rajkumari
Afmlﬂtl 1K:nn'): (a) (i) Medical Council
of India.

(li) All-India Council of Post-
graduate Medical Education.

(ili) The Nursing Council of India.

(iv) Indian Council of Medical
Research.

(b) A statement containing the
required information is laid on the
Table of the House, [See Appendix
XXIII, annexure No. 20.]

EvLecTorRAL RoOLLS

*3611. Shri Kishorimohan Tripa-
thi: (a) Will the Minister of Law be
pleased to state whether sufficient
arrangement has been made to meet
all possible demands of electoral rolls
during the coming elections?

(b) Is there any estimate of such
demands and if so, what is its basis?

(c) What will the electoral rolls
cost approximately for candidates con-
testing for (i) House of People seat;
(i1) Council of States seat; and (iii) a
seat in either House of State Legis-
lature?

The Minister of Law (Dr.
Ambedkar): (a) Yes.

(b) While it is not possible to make
any precise estimate as to the probable
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demand for copies of the electoral rolls,
arrangements have been made to en-
sure that every duly nominated candi-
date and every organised party in a
constituency will be able to obtain a
oopy.

(c) The information is being collect-
ed by the Election Commission and
will be laid on the Table of the House
tin due course.

“SEMINAR OF YouTH”

*3612. Shri Chandrika Ram: (a)
Will the Minister of Education be
pleased to state whether it is propos-
ed to hold a seminar of the youth
of the South-Asian countries in 19517

(b) It so, what is the precise
Agenda of the conference?

The Minister of Education (Maulana
Azad): (a) Yes. There is a proposal
to hold a U.N. Seminar on Youth Wel-
fare this year.

(b) The details are under considera-
tion.

DELIMITATION Or CONSTITUENCIES

*3613. Shri V. K. Reddy: (a) Will
the Minister of Law be pleased to
state whether the delimitation of
constituencies are fixed on the basis
of the population of 1941 census or
on the basis of voters registered?

(b) Is it a fact that certain states
are fixing the seats on the basis of
voters only?

(c) If the answer to part (b) above
be in the affirmative, how are the
seats filxed, where the voters are not
registered in lsrge numbers and
where the population is more than
double the voters?

The Minister of Law (Dr.
Ambedkar): (a) to (c). The hon.
Member’s attention is invited to para-
graph 6 of the Constitution (Determi-
nation of Population) Order, 1950.
This provides that for the purposes of
delimitation of constituencies for the
forthcoming elections. the population of
any area within a State to be included
in a constituency shall be determined
by multiplying the number of voters
entered in the provisional electoral rolls
of that area by the total population of
that State as determined under para-
graph 4 of that Order, and then by
dividing the product by the total num-
ber of voters entered in the provisional
electoral rolls of the whole State. Since
the population of the State and the
total number of voters entered in the
provisional rolls of the State are fixed,
the net result of this formula is that
constituencies have to be delimited on
the basis of the number of voters in
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particular areas. This formula is
equally applicable to all States, and all
areas therein, whether or not the num-
ber of voters registered in particular
areas is comparatively large or small.

LOANS TO SCHEDULED CASTES DISPLACED
PxRSONS

*3617. Shri Chandrika Ram: (a)
Will the Minister of Finance be pleas-
ed to state what amount of loans has
been granted to the Scheduled castes
displaced persons upto 31st March,
1951 by the Rehabllitation Finamee
Administration?

charged

(b) What is the interest
from them and how many such pes
sons applied for loans?

The Minister of Finance (8hri C. D.
Deshmukh): (a) and (b). Interest is
chargeable at the rate of six per cent.
on all loans under the Regulations of
the Rehabilitation Kinance Administra-
tion. The other information required
by the hon. Member is not readily
avallable as the applications filed by
the displaced persons do not indicate
the caste of the applicants.

ALL-INDIA CONFERENCE ON LETTERS

244. Dr. Ram Sub) Singh: Wil
the Minister of Ed on be pleased
to state the decisions taken by the
All-India Conference on Letters which
was held in Delhi on the 15th and
16th March, 1951?

The Minister of Education (Maulana
Azad): A statement is placed on the
Table of the House. See Appendix
XXIII, annexure No. 21.]

PusLic AND PRIVATE COMPANIES

245. Shri Biyani: (a) Will the
Minister of Finance be pleased to
state what is the total number of pub-
lic and private companies registered
in India as on 1st January, 1951?

(b) What is the total amount of
the authorised, subscribed and paid-
up capital of fubllc and private com-
panies respectively?

(c) How many public and ow
many private companies are mgfiag-
ed by Managing Agents?

(d) What is the total amount of
authorised, subscribed and aid-up
capital of the public and prlva& com-
panies respectively which are manag-
ed by Managing Agents?

The Minister of Finance (Shri O. D.
Deshmukh): (a) to (d). The informa-
tion is being collected from various
State Governments and will be placed
on the Table of the House as soon as
possible,

————
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The House met at Half Past Eight
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-43 AM.

CONVICTION OF SHRI K. K. VYAS
FOR CONTEMPT OF COURT

Mr. Speaker: I have to inform hon.
Members that I have received a com-
munication from the Registrar of the
High Court of Madhya Bharat, Indore,
informing me that “Shri K. K. Vyas,
Member of Parliament and Editor of
Nai Dunya, a daily gpaper of Indore
was ccnvicted on the 23rd April for
contempt of court for publishing mat-
ter calculated to cast foul aspersion
on the integrity of a Judge of the
Madhya Bharat High Court and sen-
tenced to one month simple imprison-
ment. He is at present undergoing
sentence at the Central Jail, Indore.
His application for leave to appeal to
the Supreme Court is pending con-
sideration. Copy of the judgment
follows.” .

That is the intimation that I have
received.

STATEMENT RE ALL INDIA INDUS-
TRIAL TRIBUNAL (BANK DIS-
PUTE) AWARDS

The Minister of Labour (Shri
Jagjivan Ram): Government have con-
sidered the situation arising from the
recent judgement of the Supreme
Court declaring the main award and
28 out of the 34 subsidiary awards of
the All India Industrial Tribunal
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(Bank Disputes) void. The decision of
the highest Court of land must neces-
sarily pe respected. Government are,
however, anxious that the relationship
between employers and employees *in
banks should continue to be cordial
pending fresh settlement of their dis-
putes through conciliation or adjudica-
tion. Government have, therefore,
decided that a new tribunal should im-
mediately be constituted in order to
adjudicate on such matters as scales
of pay, dearness allowance, house rent
etc. A Bill embodying this proposal
will soon be placéd betore the House.
That legislation will also ensure the
continued payment to employees of the
total pay and allowances as drawn by
each of them on the 1lst April 1951,
subject to such retrospective adjust-
ment, if any, as may be ordered by the
new tribunal. It is hoped that the
emoluments of employees will not be
varied to their disadvantage in the
meantime.

Government also intend to convene
as quickly as possible a conference of
representatives of the employers and
of the employees with a view to con-
.sulting them as to the best method of
resolving the differences between them
on matters not covered by the reference
to the tribunal. An appropriate way
of dealing with such matters, especially
in view of the need for an expeditious
settlement, is to refer them to a con-
ciliation board on which the Reserve
Bank of India will also be represented.
Government nope that with goodwill
on both sides, it will be possible for
the conciliation board to produce a
unanimous award at an early date. In
case of failure of the conciliation
board, the points on which agreement
is not reached will also be referred to
the new tribunal.

Sh:rl quln Imam (Bihar): In
making this statement have the Gow-
ernment taken into consideration the
Punjab National Bank strike?

Mr. Speaker: They must h taken
note of all rolenntythlnu. ave )
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Laws (Extension of
Application)B{L&nendment
i

EMPLOYEES' STATE INSURANCE
(AMENDMENT) BILL

The Minister of Labour (Shfl
Jagjivan Ram): I beg to move for
leave to withdraw the Bill to amend
the Employees’ State Insurance Act,
1948.

Mr. Speaker: The question is:

“That leave be granted to with-
draw the Bill to amend the Em-
ployees’ State Insurance Act,
1948.”

The motion was adopted.

EMPLOYEES' STATE INSURANCE
(AMENDMENT) BILL

The Minister of Labour (Shri
Jagjivan Ram): I beg to move for
leave to introduce a Bill to amend the
Employees’ State Insurance Act, 1948.

Mr, Speaker: Motion moved:
“That leave be granted to intro-

duce a Bill to amend the Em;

ployees’ State Insurance Act, 1948.

Dr. Deshmukh (Madhya Pradesh):
One Bill has been withdrawn and an-
other has been introduced, copies of
which are not available to us. May I
ask the hon. Minister to explain the
diference between the two?

Mr. Speaker: The point is technical.
Government were advised that the Bill
required the recommendation of the
President and the Bijll that had been
introduced was without such recom-
mendation. Therefore to regularise
the position they have withdrawn the
first Bill as it was and introduced the
same Bill with the recommendation of
the President.

Dr. Deshmukh: My Bill has made
many a people wiser.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to amend the Em-
ployees' State Insurance Act, 1948.”

The motion was adopted.

B'lslhﬂ Jagjivan Ram: I introduce the
111,

OPIUM AND REVENUE LAWS (EX-
TENSION OF APPLICATION)
AMENDMENT BILL

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move for
leave to introduce a Bill to amend
the Opium and Revenue Laws (Exten-
sion of Application) Act, 1880.
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Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill to amend the Opium
and Revenue Laws (Extension of
Application) Act, 1950.”

The motion was adopted.

Shri C. D. Deshmukh: I introduce
the Bill.

STATE FINANCIAL CORPORATIONS
BILL

Mr. Speaker: The House will now
take up item No. 7 in the List of Busi-
ness, the State Financial Corporations
Bill. The earlier one, I am told, is to
be taken up later.

Dr. Deshmukh (Madhya Pradesh):
On a point of order, Sir, I have otten
heard you complain that Members of
this House do not take sufficient care
to study. You have remarked to this
effect. Some of these subjects are
rather involved and when a change is
made at the eleventh hour in the
order, it is certainly inconvenient be-
cause whatever preparations hon. Mem-
bers have made are dislocated.

Mr. Speaker: That does not meet
the remarks made by me. They still
stand and that is my honest conviction.
However, Members to whom they do
not apply need not put on the cap. The
point is, 1 do concede, that it causes
some inconvenince and I have always
therefore stressed the point that, once
we fix up an agenda, we should stick
to the order therein. But that is the
general rule. There are cases in which
human as we are, some exception has
to be allowed. I do not want to enter
into the reason as to why the order
was changed at the last minute, be-
cause I do not want to try to sit in
judgment on the manner in which Gov-
ernment carry on their affairs. In this
case, they must have their own reasons.

Shri Hussain Imam (Bihar): Gen-
erally, intimation is given to us a day
earlier that such-and-such item in the
Order Paper would be taken up first.

. Mr. Speaker: Therefore, sometimes
it bappens; and this is one of the cases
of that “sometimes”.

Shri Sidhva (Madhya Pradesh): This
is the second time, Sir. Mr. Santhanam’s
Bill on Inland Steam Vessels was an-
other case where he abruptly asked
for priority for his Bill and got it.

Mr. Speaker: I think after this dis-
;:nuf:‘ifn Government will bear it in
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Shri Bharati (Madras): Is it not
necessary that we may be apprised of
the reasons?

Mr. Speaker: The House will now
proceed with the State Financial Cor-
porations Bill. -

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move:

“That the Bill to provide for the
establishment of State Financial
Corporations be referred to a Select
Committee consisting of Shri M.
Ananthasayanam Ayyangar, Srijut
Kuladhar Chaliha, Shri Syam-
nandan Sahaya, Shri T. R.
Deogirikar, Shri Kishorimohan Tri-
pathi, Shri T. A. Ramalingam Chet-
tiar, Shri Bijoy Kumar Pani,
Shri Lakshmi Shankar Yadav, Shri
B. L. Sondhi, Shri Satis Chandra
Samanta, Shri A. H. S. Ali, Shri
Radhelal Vyas, Shri H. S. Rud-
rappa, Shri Gokul Lal Asawa, Shri
K. A. Damodara Menon, Captain
Awadesh Pratap Singh, Shri M.
Satyanarayana, Shri Vinayak Rao
Balashankar Vaidya, Shri Nemi
Saran Jain, Shri Ram Chandra
Upadhyaya, Shri R. Venkataraman,
Pandit Krishna Chandra Sharma,
the hon. Shri Mahavir Tyagi, and
the Mover, with instructions to
report by the last day of the first
week of the next session, and that
the number of Members whose pre-
sence shall be necessary to consti-
tute a meeting of the Committee
shall be five.”

The need for establishing~industrial
corporations for supplying medium and
long-term financial requirements of
Indian industries which are strictly
outside the scope of the ordinary com-
mercial banks was explained in detail
by Shri Shanmukham Chetty in his
speech in connection with the Indus-
trial Finance Corporation Bill in
November, 1947, and when the Bill was

passed it was recognised that the all- -

India Corporation which was set up
under it could not cater to the needs
of all types of industries spread over
the whole of India and its activities
would have necessarily to be restricted
to large-scale industries. Financial
assistance to be granted by the Cor-
poration was deliberately restricted to
bublic limited companies or co-opera-
tive societies engaged in the manufac-
ture or processing of goods or in min-

ing or in the generation or distribution .

of electricity or any other form of
Dower, and as was made clear then,
for financing small-scale industries it
would be necessary to set up State
industries finance corporations. It
wquld be recalled that the Central
Banking Inquiry Committee’s report in
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1931 had, as a matter of fact, given
higher priority to the formation of
Provincial Corporations rather than to
a Central Corporation.

Now, the initiative for this legisla-
tion has come from the Bombay Gov-
ernment who wish to set up such a
corporation to supplement the work of
the Industrial Finance Corporation.
According to them, as in the case of
Industrial Finance Corporation, it is
necessary to constitute a statutory cor-
poration in order to make it possible
to incorporate in the Constitution neces-
sary provision in regard to majority
control by Government, guarantee by
the State Government, in regard to the
repayment of principal, the payment
of a minimum rate of dividend on the
shares, restriction on distribution of
profits and special powers for the en-
forcement of its claims and recovery
of dues. The Bombay Government
requested the Central Government to
undertake the necessary legislation
since the incorporation, regulation and
winding up of such corporations fell
within the purview of Parliament
under entry No. 43 of the Union List.
The other State Governments have
been consulted and they are all in
favour of such legislation.. According-
ly a Bill was drafted and circulated to
State Governments and the Bill now
before Parliament has been framed
after consideration of the warious sug-
gestions made by the States, the Indus-
and the
Reserve Bank of India. So, I need not
elaborate, the point that there is a
definite need and scope for the provi-
sion of finance for medium and small-
scale industries. It may be asked
whether this cannot be made without
resorting to separate State Corporations
either through the existing powers of
the State Governments under the
State Aid to Industries Act, or by es-
tablishing the branches of the Central
Corporation. As regards direct finan-
cial assistance to industries by the
State Governments, I think it is the
experience that the present arrange-
ments are inadequate and it is recoe-
nised that thev form onlv an insignifi-
cant portion of the  total ' demand.
What is more important is that the
business and technical experience that
can be brought together and the ob-
jectivity that can be ensured in a cor-
voration of the tvpe envisaged cannot
be exvected in the overation of the
ordinary machinery of Government
when dealing with aonlications for fin-
anclal aid to jndividual industries
some of which applications are based
or. schemes of a very technical nature
and all of which require most careful
and businesslike ‘serutiny. Therefore,
it prudent and effective assistance ix
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to be given to medium and small-scale
industries in the States then separate

St~te Corporations would be necessary °

even though the States might wish to
continue direct flnancial assistance in
a small way. As for the possibility of
the Central Corporation opening
branches, this is hardly likely to serve
the purpose unless the scope of the
Corporation is enlarged beyond the
original intention to include the finan-
cing of medium and small-scale indus-
tries. Moreover, there is the adminis-
trative consideration that a State Cor-
poration would normally be much bet-
ter placed to investigate applications
from different moffussil areas in the
State than would a branch of the Cen-
tral Corporation constituted at the
headquarters of the State without any
10 ant special machinery embracing

' the whole of the area of the
State. Lastly. it has to be remembered
that the establishment of State Corpo-
rations as distinct from the setting up
of more branches of the Central
Corporation is likely to have the
effect of bringing in more capital
for the development of industries
than would otherwise be avail-
able, partly because the State Corpora-
tions and their finances would be
brought into the picture and partly be-
cause of the stronger appeal which
vis-a-vis local institutional investors
is inherent in the local Corporation
intended to finance local industries.
The House would therefore agree that
separate Financial Corporations or in-
stitutions sponsored by State Govern-
ments and supplementary to the Indus-
trial Finance Corporation would be
the most suitable way of dealing with
this problem.

Now, the question arises: would it
be possible to obtain the necessary
capital for setting up such corpora-
tions in all the States and if not,
‘whether there is any point in under-
'aking a comprehensive legislation for
nll States? I would like to point out
In this connection that the proposed
Jegislation is not automatically avpli-
cable to all States. In the first place,
it applies to a particular State only
when the Central Government so noti-
fles. Secondly, it is a matter for speci-
fic and deliberate decision by the
State Government concerned on a re-
view of its industrial needs, its finan-
cial position, so as to see whether or
not to establish such a Corporation.
So, the legislation nroposed is permis-
sive in character. the option resting
with the State Government under
clause 3, though the concurrence of
the Central Government will also be
necessary since under sub-clause (3) of
tlause 1 it comes into force on the date
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appointed by the Central Government.
In view of the reasons which I have
given for establishing separate State
Corporations, it may be asked in what
manner the Bill demarcates the func-
tions of the State Corporations, so
that there is no overlapping between
them and the all-India Corporation.
It will be seen that industrial concerns
as defined in clause 2 of the Bill are
not confined to public limited -com-
panies or co-operative societies but iq-
clude private limited companies or pri-
vate enterprises and the limit for
accommodation prescribed under
clause 26 is Rs. ten lakhs as 'agail.lst
Rs. 50 lakhs under the Industrial Fin-
ance Cerpcration Act. There is no
specific provision to give a separate
sphere to State Corporations. The
reason for this is that it is not possible
to put public limited companies out-
side the purview of the State Corpora-
tions since the smaller of such com-
panies would be more appropridtely
financed by them. Nor is it feasible
to make a statutory classification of
industries and to allocate them be-
tween the Central and the State Cor-
porations. So, in view of these prac-
tical difficulties it was felt that it
would be best to leave the demarca-
tion to be decided upon by the Cor-
porations through mutual agreements
and executive convention. On account
of their smaller resources, the State
Corporations will naturally have to
conflne their activities to  financing
medium and small scale industries and
it is only in regard to border line cases
that the danger of overlapping would
arise. Such duplication could be
avoided by a working arrangement
whereby no application which is dealt
with by the Central Corporation is
also simultaneously or at a later stage
considered by the State Corporation or
vice versa. Similar precautions could
be taken to ensure that no application
for a loan which has been refused by
the Central Corporation is later agreed
to by the State Corporation or wvice
versa. The Central and State Cor-
porations would in their own interests
be working in as close a co-ordination
as possible, and this could be further
ensured by including a representative
of the Central Corporation among the
directors to be nominated by Govern-
ment on the State Corporations. The
House will notice that the provisions
of the Bill are generally on the lines
of those contained in the Industrial
Finance Corporation Act. Since the
requirements of the different States
will vary considerably, it was consider-
ed whether it would not be sufficient
to confine the scope of the Bill to basie
statutory needs like guarantee by State
Governments, special facilitles for re-
covery of dues, disposal of profits and
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liguidation and whether other parti-
culars like the amount of share capital,
the constitution of the Board, terms of
the loan etc. could be left to be pres-
cribed by State Governments by rules
in accordance with their individual
requirements and in consultation,
where necessary, with the Central Gov-
ernment. It was felt however that it
would be undesirable to leave such
matters to be decided by rules, as this
would have caused some amount of
uncertainty. The present Bill there-
fore incorporates all the matters
which have been dealt with under the
Industrial Finance Corporation Act.

I shall not on the present occasion
go into all the details of the Bill since
the House has already passed and is
familiar with similar provisions in the
Industrial Finance Corporation Act,
but I should like to explain the more
important variations. It would be seen
that the provision has been made to
allow each State Government to de-
cide the amount of authorised capital
within certain limits according to their
own needs. The limits laid down
under clause 4 are not less than Rs. 50
lakhs and not more thar Rs. two crores.
It is felt that these limits would be
suitable for State Corporations since
a smaller capital than Rs. 50 lakhs
would not inspire sufficient confidence
and make the effective functioning of
the Corporation difficult, while a larger
capital than Rs. two crores would be
difficult to raise. Unlike the Central
Corporation where the capital is con-
fined to the Government, the Reserve
Bank and financial institutions, in the
capital of the State Corporations the
general public are also allowed to
participate. It is considered that hav-
ing regard to the limited sources of
capital available and the large number
of States involved. it is desirable to
throw open to the individual investor
a certain proportion of the shares of
the State Governments. It is however
necessary to place a limit on such in-
vestments and therefore though it is
felt to the State Government to deter-
mine the number of shares to be allot-
ted to the various categories, it is laid
down that the share subscribed by the
public shall in no case exceed 25 per
cent. of the total number of shares. To
ensure that this limit is not exceeded,

e transfer of shares held by Govern-
;ne!lt and financial institutions is res-
ricted between these categories them-
selves and free transfer is allowed
only in the case of shares held by the
Public. This it is considered will also
maintain the liquidity of the shares
Subscribed by the public.

.Then, as in the case of the Industrial
nance Corporation, the guarantee to
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be given for the minimum rate of divi-
dend on the shares is to be fixed at the
time of the issue of these shares since
the rate would have to be varied from
State to State and according to the con-
ditions prevailing at the time of each
issue of shares.

As regards additional capital, the
Financial Corporations are required to
consult the Reserve Bank in regard to
the issue and sale of bonds and deben-
tures in order to ensure due regard
being paid to the conditions of the
market and the proper co-ordination in
the borrowing programmes of Gov-
ernments and these corporations. The
rate of interest to be guaranteed on
these bgnds has to be determined by
the State Governments in consultation
with the Central Government and this
will secure co-ordination as well as
flexibility according to the needs of
each case.

The other important variation is in

‘regard to the size and composition of the

Board of directors and Executive Com-
mittee. As the State Corporations
will be smaller than the Industrial
Finance Corporation. it is felt that a
Board of nine in their case, as against
twelve in the Industrial Finance Cor-
poration, would be suitable. It will
consist of three directors and one
managing director, nominated by the
State Governments, one director each
nominated by the Central Board of the
Reserve Bank and the Board of direc-
tors of the Industrial Finance Corpora-
tion, one to be elected by members
of the public who are share-holders
and two directors elected by all the
other share-holders, one of whom will
represent the banks and the other fin-
ancial institutions. Similarly, the
number of directors on the Executive
Committee of the Corporation is fixed
at four,.as against five in the Indus-
trial Finance Corporation.

The other provisions are identical
with those of the Industrial Finance
Corporation, though there has been
some rearrargement. The Bill has
been divided into Chapters and the pro-
visions contained in the Industrial
Finance Corporation Act, section 6,
sub-sections (3), (4) and (5) regarding
the power of Government to give in-
structions and supersede the Board
have been incorporated in a separate
clause under Chapter V, clause 39.

I think I have now dealt with all
the important points in connection with
the Bill. Having regard to the inade-
quacy of the existing available facili-
ties and the need for rapid industriall-
sation of the country, I need hardly
stress the importance of the proposed
measure in the interests of the imdus-
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trial well-being of the country as a
whole. As some of the State Gov-
ernments are anxious to play their
part in putting the country on the
road to rapid industrial development, I
hope that the House will agree to my
motion for reference of the Bill to the
_‘Select Committee.

Pandit Maitra (West Bengal): May
1 k%w from the hon. the Finance
Minister whether the draft Bill was
sent to the State Governments for
opinion and also to the Chambers of
Commerce? .

Shri C. D. Deshmukh: I have al-
readv said that the draft Bill was sent
to the State Government; it has not
been sent to the Chambers of Com-

merce.

Mr. Speaker: Motion moved:

“That the Bill to provide for
the establishment of State Finan-
cial Corporations be referred to a
Select Committee consisting of
Shri M. Ananthasayanam Ayyan-
gar, Srijut Kuladhar Chaliha,
Shri Svamnandan Sahaya, Shri
T. R. Deogirikar. Shri Kishori-
mohan Tripathi, Shri T. A. Ramal-
ingam Chettiar. Shri Bijoy Kumar
Pani, Shri Lakshmi _ Shankar
Yadav, Shri B. L. Sondhi, Shri
Satis Chandra Samanta, Shri
A. H. S. Ali, Shri Radhelal Vyas,
Shri H. S. Rudrappa, Shri Gokul
Lal Asawa, Shri K. A. Damodara
Menon, Captain Awadesh Pratap
Singh, Shri M. Satvanarayana,
Shri Vinayak Rao Balashankar
Vaidya. Shri Nemi Saran Jain, Shri
Ram Chandra Upadhyaya, Shri
R. Venkataraman, Pandit Krishna
Chandra Sharma, the hon. Shri
Mahavir Tyagi, and the Mgver,
with instructions to report by the
last day of the first week of the
next session.”

T am not placing before the House
that part of th= motion of the hon. the
Finance Minister which says that the
wuorum shall be five, because our rules
provide for it.

Prof. K. T. Shah (Bihar) : At the
very outset of my remarks I would like
to sound a note of protest against the
manner in which legislation of this
imoortance is brought before the
Jouse out of its order on the Order
Paper. Very imvortant Bills figured
nn the Order Paper circulated to us
for several davs: and some of us have
been busy suggesting amendments to
those Bills to such an extent that, I
for my .part, am obliged to confess
that T have not had the time to study
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this Bill carefully, not thinking that
it would be brought up today for con-
sideration, or for reference to the
Select Committee.

[SHRMATI DURGABAI in the Chair]

I have more than once been told
that when we offer criticism we are
only indulging in destruc‘ive remarks.
But what can we do when matters nf
this nature are brought up at such
short notice. and we are called upon
to make our suggestions for considera-
tion by the Select Committee? 1 a
aware that this is certainly not the*
final stage of the Bill; nor is the Bill
being considered clause by clause. I
am aware, 2'so, that this Bill has been
before Members for some time. But
unless it is assumed that every Bill
circulated at any time, whether at the
beginning of this session, or in the
last session nr any time before, has to
be completelv borne in mind by Mem-
bers, and at any notice Members are
to be expected to speak upon them. I
am afraid yocu will only encourage the
.tendency to be rather wide off the
mark. irrelevant. or indulging in gene-
ral slogans or general remarks which
may not be really heloful. We would
instead incur the disoleasure of those
who are sponsors of the Bill. and also
the charge of indulging in destructive
criticism. At the same time we in our
hearts cannot help feeling that mem-
bers of Government show a contemvt
for the cavacity of this House which,
I am afraid, is not deserved by the
whole House. It may be deserved by
some of us perhaps who indulge in
criticism now and again and as such
merit that kind of reoroach. But I
feel that the large majority of faithful
and loyal Members, who always con-
sent to any change in the order of
business, or anv kind of amendment,
made even by Government after their
own better advice has prevailed,
should certainly not be treated with
this kind of contempt.

I say this with great regret and with
no feeling of recrimination. But I
cannot help saying that we are pre-
vented from making our contribution,
contributing our mite, in the desvatch
of business. as well as in the soundness
of the business that is done. if we are
to be called upon to offer our observa-
tions in the manner in which this Bill
has been brought up.

Coming to the subject prover of the
Bill. I may say without any immodesty
that I too have studied this subject of
Industrial Finance, in a . manner of
speaking, and that, too, for some years
past. Had T, therefore, had sufficient
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time to study this measure more care-

I might have been in a position
to otfer more helpful rgmarks, or at
least make such suggestions as 1 nught
have thought more helpful. As it is 1
am obliged to take up only certain
salient teatures of basic  principles,
and show how the provisions of this
Bill may not meet with all the objects
that the Bill is stated to aim at.

In the first place, I take it that this
Bill would help, as it is said, medium
or short-term tinance,; and so probaply
will be confined to smaller-industries.
As a matter of constitutional m_nport-
ance I do no know whether it is not
the business of the States, rather than
the Centre, to look after the smaller
industry. nly a few selected large-
scale industries have been taken up tor
assistance by the Industrial Finance
Corporation or by the Central Gov-
ernment. This is a matter I should
say for the States finance or the States
jurisdiction to deal with.

I understand, indeed that this Bill
has been framed in consultation with
the State Governments, and it is at
the request of the State Governments
that ihe measure has been brought
forward. It has been framed, it has
been consulted upon, and it has now
been presented to the House with the
approval, with the endorsement so to
say, of the State Governments—if not
of every clause and every letter in that
clause, at least of the underlying prin-
ciple. And let me say lest I be mis-
understood that I too would welcome
the basic principle of this Bill, though
with certain reservations which I shall
point out later.

It is undoubtedly true that the need
exists for a proper, well organised,
well co-ordinated system of industrial
financing in this country by some or-
ganised method, and through -some
organised institution with Government
backing behind it. But the industries
to be selected, the enterprises to be
selected, their -place in the general
economy of the country, and their re-
lation to the so-called Cottage Inqus-
tries, or handicrafts and so on are
matters not to be overlooked I find,
from the cursory glance that I have
been able te give to this measure, that
the general trend of this measure is to
attend to what-we may call mechanised
industries, but on a smaller scale. The
fate of the Cottage Industry, therefore,
the fate of the really small man, the
handicrafts worker, is not at all with-
in the purview of this measure. We
bay considerable lip homage to and
are lavish in our lip sympathy for the
need of developing Cottage Industries.
But whenever it comes to measures of
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concrete benefit to the small hamdi-
crafts man, I find that our verbal
homage is seldom seconded by actual
tacts.

One of the greatest needs, it is
generally agreed, ot the smaiu handi-
cratts man and the Cottage inausiry
1s organisation, Supply of adequate
creait or aaequate nnance. For tnat
purpose we eicher look to the co-opera-
uve credit society, or to such ouner
insttutions Like tne local money-lender
as are supposed to deal with the
mauter. Here is, however, a statutory
corporation which 1s expressiy intena-
ed 10 help tne short or medium-term
creaut needed by relatively small-
scate indusiries; and yet, so far as 1
can judge trom the provisions that 1
have gianced at nere 1n tnis Bil, it
seems utleriy unlikely that the really
small man who 1s so woetully and per-
petually 1n need of constant credit sup-
ply would find his interests served. He
1s usually 1gnorant, lliterate, and un-
tamuliar witn the forms and methods of
such enterprise; and, theretore, even
if you desire to assist him, by this Bill,
it 1s very unlikely tnat he would really
benefit. On the contrary, it is likely
that some intermediary class would
take all the cream ot such assistange
as it may be the intention of the Gov-
ernment to supply to these industries.

Unless, therefore, in this one matter
this Biil is radicaily amended by the
Select Committee, 1 teer that the one
greal object™that ought to be held
pvefore ali such measures as this will
not be served. I believe myself in the
industrialisation of the country. But
at the same time, in the stage in which
we are to day, I cannot agree that the
interests of the small man, the handi-
crafts man, the wvillage craftsman,
should be neglected. 1 would, there-
fore, plead, with every earnestness
that I can command. that amendments
should be made in this Biil whereby
the really small worker who is not an
agriculturist, who is not connected or
occupied with lgnd, and whose main
livelihood lies i such work should also
be attended to.

No one has, I am afraid, collected
statistics to show what proportion of
the national wezlth of this country is
derived from this source or produced
by the small worker, working with his
own tools and materials, in his own
home, with his own family. I for my
part would like to hazard a guess that
not less than one-third of that wealth,
it not more, is derived from the labours
of these small men. I am, of course,
not including agricultural wealth for
the present. If that is the proportion
contributed to the general prosperity
of the country by the small man, I
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think it is but fair that his interests,
bis handicrafts, should be specifically
attended to. I would, therefore, gt
the risk of repetition, add that his
claims should be properly -attended to
by suitable amendments to the Bill
in the Select Committee.

Another point that I should like also
to add is that the Corporation in each
Province is to be, according to the
provisions of this Bill, established by
notification of the Central Government,
and when the Central Government and
the State Government concerned agree.
It may be a suitable course; and I am
not prepared to dogmatise absolutely
that it is not quite appropriate. But
for my part, however, I cannot help
feeling that if the States are to be
taught properly their sense of responsi-
bility; if the States are not to be al-
ways dependent upon the Centre for
every little thing they have to start,
and if we really mean to have a true
working democracy in this country in
every corner of it, then this policy of
spoon-feeding ought to stop. There
ought to be some room wherein the
States should be allowed to have their
own thought, their own provisions,
“their own initiative in such cases. It
is very well and-it is quite proper that
the Centre should advise the States
when and how, in what manner, in
what form, with avhat organisation,
with what resources such substantial
measures should be undertaken. But
once the general policy is understoogi,
that is to say, once the principle is
accepted that there must be financing
in such manner as is proposed in the
Bill of the relatively smaller indus-
tries, I think it would be right and
proper to leave'it to the States them-
selves to initiate. After all, you have
laid down or you are proposing to lay
down a general measure.

So far so good. But the implementa-

tion of the measure, the putting into -

operation and the starting of a Cor-
poration in each State should be left,
in my opinion, to the States so far as
the initiative is concerned. You your-
self have agreed that the rate of divi-
dend may vary from State to State
because of the varying conditions. It
might, therefore, be equally argued on
a parity of reasoning that each State
should also be similarly left to deter-
mine for itself, and to institute, by its
own order, a corporation of this kind
on the general pattern provided by you,
and not left to the Central Govern-
ment to issue a notification in each
case.

Then 1 come to the provision of
cepital for the Corporation. I recog-
nise that it is a public corporation.
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Yet it has to function in what is called
a mixed economy. There are two
difficulties I fanoy in this case which
I for one would like to be solved, or
somehow to be answered properly.
One is that in a mixed economy pre-
sumably in one and the same industry
which is assisted, or one and the same
enterprise which is assisted by such a
corporation, there would also be other
competing enterprises in the same in-
dustry which are or may be in private
hands. What will be the relative posi-
tion of these two? You are not pre-
pared to nationalise all industries,
socialize them, though I for my part
would have suggested that; I would
have suggested that there should be
no other means of securing capital or
credit except through this State Fin-
ance Corporation. I realize, however,
that Government is not yet prepared
to accept the policy of wholesale
socialization, however much I am in
favour of it.

At the same time, on the assumption
on which you proceed, namely, of a
mixed economy, it is imperative, in my
opinion, that some arrangement should

- be made by which unfair competition

should not occur either to the dis-
advantage of the State Finance Cor-
poration, or enterprise on ‘the other
side either. Automatically, the State
financed industry or enterprise would
have certain advantage whether they
are expressly stated or not; they would
be in a better position vis-a-vis the
competitors in the same industry, and
in the same market, such as, for in-
stance, those that are being aided by
the State Finance Corporation. There
would be a general sympathy in favour
of those enterprises, and there would
ke a general desire to see to it that
such enterprises do not go on the rocks.
On the other nand, such an enterprise
would also be expected to have, let
us say, model employment conditions,
specially open ways of functioning to
make it impossible to engage in any
indirect, oblique or even not quite
justifiable methods of securing busi-
ness. In a competitive world, there-
fore, with other competitors perfectly
free to follow whatever line of action
they choose in any particular emer-
gency or in any particular situation,
in a manner of speaking there would
be an advantage to these industries or
enterprises which are, assisted by the
State Finance Corporation.

So long as you keep up this mixed
economy, so long as you have compet-
ing individuals freely competing
amongst themselves and also with some
other enterprises in their own industry
which is assisted by the State Finance
Corporation, you must see fo it that
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ou have some machinery, regulat.igns

gr means by which this competition
should not be detrimental to the in-
terests of either.

I am not saying here that only those
enterprises, which are .alded by the
State Finance Corporation, should be
protected. But I am also not saying
that however objectionable or open to
criticism the methods of private sector
of industry may be, so long as you keep
up mixed economy in this country,
you must not see to it that they do not
suffer invidiously.

In this measure, I trust the usual
answer will not be given that this is
not the place where we can provide
for it; that this is a matter of basic
or national policy; and that, therefore,
it should be considered separately. I
submit it is one of the great defegts
of -the present way of deal_mg with
matters of this character piece-meal,
taking one item in one manner and
another in another manner, 'that s
at the root of many of the evils which
we could otherwise have avoided.

I know that there is such a thing
as the Planning Commission; and that
the Planning Commission would act
comprehensively in regard to the en-
tire financial requirements of the
country.- That at least is what I as-
sume, though perhaps the. Planning
Commission in its wisdom may func-
tion differently. I think the Planning
Commission has formulated their
policy; and now that it is appointed,
we have every right to expect that its
policy will soon be formulated and
announced. Is there, I ask, such an
immediate need that you have set
about starting such ad hoc corpora-
tions; and thus, so to say, to take the
wind out of the sails of the Planning
Commission? That may not be quite
correct or quite applicable to this
Bill. Nevertheless. I feel that you are
creating prior obstacles in the way ‘of
implementing the Planning Commis-
sion’s recommendations, if you create
institutions piece-meal of this charac-
ter with the functions assigned to tl’gem
which cannot but have a most radical
hearing upon the development of the
country as a whole.

It is not the intention, I am sure,
of the Planning Commission or those
who compose it to think only of the
larger industries. They must be think-
ing of these industries and others as
a whole. There must, therefore, be in
their portfolio many suggestions with
regard to the financing and developing
of the smaller industries.

There is, moreover, another factor
to which I cannot but invite attention,
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namely, the relatively uneven pace of
Gevelopment or unequal stage of de-
velopment as between the several
States of this country. We may be all
politically ' equal as citizens and as
States; but in actual practice, it is
hardly necessary to say that the
several States are, from the point of
view of industrial development, not
equal inter se. It is, therefore, very
likely, that those States which are in-
dustrially more developed, more pro-
gressive, more go-ahead, may have the
ear of the Government of India more
readily, easily and fruitfully than
others; and so secure benefits much
more- than those States which arg
relatively not so well developed, not
so insistent, not so progressive, not so
well to do. not so insufficiental, and
therefore not very well heard as my
voice may be heard here.

When I had -the honour to lay out
some kind of plan for the National
Planning Committee, it was one of the
cardinal objectives of that body to see
that the stage of unequal development
as between the several States should
be ‘remedied as early as possible, as
soon as possible, as far as possible,
and thereby guard against the com-
mon argument used in the previous
regime whereby the so-called agricul-
tural States or Provinces used to be
pitted against the so-called industrial
provinces and the forces of the two
neutralized. This is now a hcmo-
geneous, unified country. Every one
of its parts and corners is entitled to
an equal treatment, but does not al-
ways get it. I do not state that you
do not profess or declare in this Bill
or anywhere officially that Provinces
or States would be entitled to discrimi-
nating treatment. But in actual prac-
tice you would really become ostriches
if you would not recognize that there
is a wide divergence in the stage of
development and the consequent in-
fluence that development engenders.
The danger is really great: while the
more advanced provinces may con-
tinue by such methods to be more
advanced, more developed, and, there-
fore, more able to exert their influence
or pull their strings, the less advanced,
the less developed may fall backward;
unless there is some device whereby if
not a brake be applied to the pace of
development in some advanced pro-
vinces, at least a spur must be em-
ployed in the case of others which are
relatively more backward and less
developed.

I would, therefore, desire that in
the provisions of this Bill something
must be inserted as a matter of policy
that attention should be paid to the
needs of the backward Provinces,



7682 State Financial

[Prof. K. T. Shah]

even if need be in preference to those
of others, so long as, at any rate, as
a pre-determined standard of develop-
ment is not reached in all.

I have in my mind, at any rate, &
clear conception of what we can say of
a pre-determined stage of development.
That is t» say, we must be able to say
that the inherent, intrinsic, natural
resources of each province, whether in
mineral wealth, or forest wealth, or land-
ed wealth. or in the shape even of ener-
gy and enterprising ability of the citi-
zens, are developed to an optimum
level. Until we cannot say that, we
éannot also claim that we have dealt
out an even hand to all the provinces
and the State.

The possibility also of the products
or results of such state-aided indus-
tries—state-aided I am using in the
sense as now receive aid from the pro-
vinces—competing should not be over»
looked. The tendency—I hope it
would not occur—of syndication, or
bringing into a common monopoly or
close corporation, by a system of inter-
locking directorates, or by creating
holding companies, or by other means
that measures of this character would
facilitate, industries of a State in one
hand or a small group of operators, is
sufficiently strong in my mind, to de-
mand precautions ¢and safeguards
against dangers of this kind. If you
desire mixed economy as you call it,
in which—a competitie system of free
enterprise or individual enterprise
within the requirements of a welfare
State is maintained, then this sugges-
tion is all the more necessary. These
are not merely catch-words; in my
mind, they stand for grim realities,
vhich we are far from attaining, what-
ver our professions might be. If you
are to secure this, you have to see to

it that these differences, these handi- .

caps, should be removed by every
means in your power, so that the
country can be said to be really unified
and homogenous, with an even pace
of progress in every part and corner.

Coming next to the details, it is not
necessary at this stage, I realise, to
offer any suggestions reparding, let us
say, the amount of capital or the means
of securing that capital; the proportion
to he obtained from the various sources
indicated in the measure. the method
of appointing directors, the functions
of the directors. or of the Board, the
relations of the Board to the managing
director, and to the Government or the
Reserve Bank, and the various pro-
blems that have been mentioned in the
several provisions of this Bill. Time
wil, T hope, be available, and with a
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eater margin, for reflection and con-
gderation bg Members than has been
the case in the present instance, when
the Bill returns from the Select Comi-
mittee. For the present, however, 1
feel that there are two points which
need attention, in regard, for instance,
to capital, which require further con-
sideration.

Taking the provisions as they are
today in this Bill, a definite limit, is
placed upon subséription by the public,
and that limit, in my opinion;, i§ &
woefully small one, again &ohsidering
that we aré speaking of a mixed econo-
my. I would have, of course, desire,
for my part, thev the entire capital
should be provided for each industry
or each enterprise by thileorporatlom
and so secure that each mdustxfy_and
enterprise in that way be socialised.
Since we are. however, not prepared to
accept that propositidn, since you
would insist upon what is called a free
économy, you would invite and should
invite public to subscribe, the share
of the public should be larger. Here
is an investment which is to be guaran-
teed, both in principal and interqst,
by the State. What is more attractive
than that? The stnaller man should
come very readily to invest in this
guaranteed and safe investment. And
if he should ccme, why should he be
restricted only to 25 per cent? If it
is your desire to secure capital from
the really small investor, and not
from the big speculator. if it is your
desire really to see that he is genuinely
interested and concerned in the de-
velopment of industry by. his own
financial stake in it, then, I submit it
is important and desirable that you do
not place such a restrictive limit upon
his enthusiasm, and his participation
in the smaller industries in wkrich
particularly he may be interested. The
soundness of this policy is self-evident.
There is every chance that, given the
guarantee of capital and interest. the
smaller investor would be better in-
terested. and therefore. he would be
in a better position to put forward his
limited contribution. on which there
should be no limitation in the aggre-
gate, as you are proposing in the Bill.

The aggregate limit will militate. in
my opinion, heavily agains{ that other
requirement of yours, namely, taking
away the surplus funds from the hands
of the oublic. Your devices like the
free-of-Income-tax savings bank or
other bonds. that vou are putting for-
ward. are said to be calculated to see
that they operate as a remedy against
the inflationary tendencies mnow at

work, They are, therefore aimed at

withdfawing the surplus funds from
the hands of the public. Here is an-
othér excellent device fory operating In
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the same direction, much more fruit-
fully and productively. All the moneys
which come to Government through
those other devices to which I referred
a moment ago are not earmarked on:ly
for productive purposes. There is,
therefore, no guarantee that they would
not be wasied or locked up in some
schemes of Government that bear fruit
some day hereafter, ten, 15 or 50 years
hence, or never at all. But, these
are presumably to bear immediate, or
early results; and I see no reason why
you should bar small holders and small

investors by putting a maximum limit-

up to which the public at large can
contribute and subscribe to the capital
of such a Corporation.

You have, of course, provided, and
quite rightly, that transfer of these
shares and disposal of these shares in
the open market and so on should be
restricted. There should be some sort
of a right of pre-emption to the Re-

serve Bank or the Government as the-

case may be. That danger that may
arise from any speculative tendencies
asserting themselves in dealings in
these shares has been guarded against;
and there is very little fear of that
character. I really fail, therefore, to
see the wisdom of restricting public
subscriptions in or for such obviously
fruitful enterprises. I say obviously,
because, if they are not fruitful, no
sane corporation would invest moneys
of its own in those enterprises; and,
therefore, the investor in the Corpora-
tion itself would also be obviously well
guarded and safeguarded.

Again, the procedure for selecting
and appointing directors is open to
some observations. You have laid
aown some “disqualifications for direc-
tors”. You do not think of any posi-
tive qualifications except, of course,
holding certain shares. These shares
can also be obtained for them. I have
always urged that you should see to it
that the directors are not merely auto-
mata, that they are not merely puppets
or marionettes to be moved and to
dance to any tune as the strings are
pulled or the tune is called by the
managing director. There should be
some among the directors who have
some idea of the industry started, some
idea of the working of such a corpora-
tion, who know even some kind of the
technique of the various enterprises
that are to be started or financed, and
therefore who can claim some positive
qualifications for a place on the board
of this Corporation. Unless you lay
down positive qualifications for direc-
torship in this Corporation I submit
that it would be one more field for
exercising nepotism. If party Govern-
ment should vresult in this country in
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a wider and wider extension of the
chances of nepotism, I would have far
less to plead against, if that is the will
of the majority. But, I cannot help
raising my voice, at this stage, in
earnest protest against the absence of
any positive qualifications introduced
for appointment ‘as directors.

I may be asked, what are the posi-
tive qualifications? It is not impossible
to devise them in due course in each
State as the case may arise. The
point to be considered at this place
is whether or not you think it neces-
sary to have positive qualifications for
directorship beyond the mere holding
of so much capital. That is the essence
of the matter. Once you agree that it
is desirable and necessary to have posi-
tive qualifications for your directors,
you will also easily find ways and
means to lay down some standards by
which the qualifications may be
judged; and Government or the ap-
pointing authority should be in a
position to see to it that those quali-
fications are fulfilled.

pogitive

Shri Sidhva: Make some
suggestions.

Prof. K. T. Shah: When the point
arises I will give plenty of suggestions,
if only the hon. Member will hold his
soul in patience for some time. It is
always the attitude of those who do
not like, or do not understand, a pro-
positon to raise difficulties and ask for
concrete instances or suggestions......

Shri Sidhva: Has the
ber any scheme to suggest?

Prof K. T. Shah: You have not
read my books, otherwise you would
not have asked such a question which
only exposes your ignorance.

Shri Sidhva: Why not give them
now?

hon. Mem-

Prof. K. T. Shah: I do not do so
now, lest I be accused of repeating
again. I have already been informed in
another case where I had put forward
definite amendments that I am block-
ing the passage of the Bill, and that,
in the interest of the institution con-
cerned ! must withdraw my amend-
ments or something of that character.
1 do not want to incur such a charge
here also, especially as I am speaking
on the spur of the moment without
sufficient study. But I promise in all
earnestness, better than a promise on
a cheque, that when the Bill comes
and if I am alive I will give concrete
suggestions which the hon. Member
will find difficult to refute.

The point I was tryi to make i=
this: Even in the case of the meanesy
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operative in any responsible position,
even if it be your son or son-in-ldw,
you see to it that some qualification
or other is prescribed or expected, at
least for the sake of public present-
ment. WNo one, for instance, can be
appointed the Manager of a Railway,
or some such post in the Railways,
without the person having some idea
of the workings of Railways. I trust,
therefore, you will not be guided mere-
ly by Party considerations, or other
reasons of that character, in this mat-
ter; but will see to it that definite
qualifications of some sort are laid
down, or power given to the corpora-
tion to make rules to provide for such
qualifications.

I take it that the investments will
not be made without proper advice from
qualified persons. If you take advice
on each given case of investment com-
ing to you from those presumably
qualified to advise you, why should
not your Board of Directors, with
whom the supreme management and
direction rests, or to whom this work
is entrusted, be required to have de-
finite qualifications of some sort which
will be a guarantee that the corpora-
tion will be managed efficiently,
honestly, economically, and success-
fully?

With regard to the distribuion of
profits, I would like some limit to be
provided. I realise that provisions
have been made by whch the distribu-
tion has to be done after adequate
provision is made for reserve fund
and depreciation etc. etc. and the dis-
tributable profits may not, therefore,
be excessive. But...

Shri Himatsingka (West Bengal):
The maximum is already fixed. It is
five per cent.

Prof. K. T. Shah: Is that so? I
am sorry, I apologise, it escaped my
attention. If it has been fixed, then
so far so good. I am glad the hon.
Member has pointed out this to me.

The varying guarantee rates in the
different States is a matter inviting
somé consideration. I agree that the
different conditions and the different
stages of development in the States
may be such that you may be justified
in having different rates of guarantee.
But you must remember that the credit
of the country must be considered as
a whole. Even though it is for circu-
lation within the country, if you accept
the proposition that the credit of the
country must be considered as the
credit of the whole nation, and
s an indivisible matter, then
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any factor which tends to create
fissiparous tendencies, or which
creates  differences and divergen-
cies that might militate dgainst its
unity and success must to that extent,
be regarded with some suspicion. I
feel, therefore, that, in so far as you
take a long range view and consider
the provisions of this Bill, or consider
the operations of the Corporation under
this Bill, so as to administer an integ-
ral institution that handles the credit
of this country, then you should guard
against any unduly disproportionate
deviation from some kind of a standard
and too wide a divergence between the
guarantees given.

I do not say, and I repeat it here, that
there should not be any differences.
I do feel that differences are, for some
time at any rate, inevitable. Granted
that there may be differences, I think it
is equally right and legitimate to plead
that the limits of such differences
should be fixed, both upward and
downward, within which only the
variations should occur. If there are
special reasons—and I do not.for the
moment conceive of any—for wider
variation, then the Central Government
should be in a position to advise other-
wise.

There may be, for instance, the ques-
tion whether or not bonds of this Cor-
poration, if it is entitled to issue them,
would complete with other forms of
credit instruments in the country. How
they might affect the general circula-
tion of money and consequently the
problem of inflation is another matter
that must be considered by the Select
Committee. So far as I remember—T
am speaking from memory—under the
Industrial Finance Corporation there
1s no provision for bearer bonds which
might compete in the market against
other credit instruments to that extent,
perhaps, the chances of complicating
the problem of inflation may be guard-
ed against.

On the other hand, if your aim is to
take up all surplus mabilised capital
in the country as soon as it is formed,
and divert it to the field of productive
industry, then I think it is desirable
that some facilities may be included
whereby the instruments, - whatever
their name may be, which may be
created by this Corporation, or which
this Corporation may be empowered to
put forth, should also have a reason-
'gble chance of success in their objec-
ive.

These are points relating to the
forms of the Corporation’s work or
devices of operating. As regards its
working, of course that is a matter of
detail, which, I realise, will be fully
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discussed when we consider the recom-
mendations of the Select Committee
and the changes made by that Com-
mittee. But even here there is a cen-
tral matter I would like to mention at
this stage; and that is the desirability
of close correlation and co-ordination
between the various State Corporations
and the Central Industrial Finance
Corporation and the Reserve Bank. I
have the same objective here as I
mentioned in relation to thé main-
tenance of the whole credit of the
country, so that the operations may be
on a unified or centralised manner
more or less parallel throughout the
different parts of the country. If this
is done, there is the possibility of utilis-
ing the surplus money in any part of
the country for the deficit in any other
part, and thereby maintaining a more
or less even surface on which the finan-
cial operations of this country may
proceed.

The provisions regarding supervi-
sion, managment and audit are matters
of detail on ‘which I do not propose to
take up the time .of the House. But
they are also of importance inasmuch
as they are the guarantees of the suc-
cessful functioning of this Corporation.
Merely because they are mechanical
provisions we should not overlook
them, if we want to take a long range
view of the matter. I would, therefore,
urge that even these seemingly
mechanical provisions would need care-
ful scrutiny before they can be accept-
ed. I cannot recall, for the moment,
from the cursory glance I have given
to the provisions of this Bill, any parti-
cular instances which I should be justi-
fied in placing before the House. I
would, therefore, content myself with
just this general observation on that
clause and that chapter of the provi-
siocns in this Bill.

Lastly, as regards the ultimate suc-
cess of this measure and the relation
of this Cofporation to the rest of the
banking world, both the commercial
banks and the rural banks or such
other facilities as may be devised for
rural credit, must be taken fully into
account if this institution is not to
become-a fifth wheel of the coach, but
to be an essential, integral and har-
monious part of the entire credit
machinery of the country and the fin-
ancing agencies for déveloping ‘he
country’s productive capacity. I con-
fess I have not read the Bill so care-
fully as to be able to point to any
specific provision by which the objec-
tive is likely to be attained or other-
wise. But I trust the remarks that I
have made will be taken in the spirit
in which they have been made, namely,
with a desire to assist in the removal
of the difficulties that now handicap
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tne small industries,- and in the hope
that the all round economy of the
country in every nook and corner of
the country will be duly and simul-
taileously improved.

Shri Hussain Imam: Madam,...

Mr. Chairman: There are other hon.
Members who have caught my eye....

Shri Hussain Imam: I have to
attend a committee and if you will
permit me I shall be brief in my ob-
servations.

Mr. Chairman: The hon. Member
should have stated that earlier. How-
ever he can proceed.

8hri Hussain Imam: I find that
this Bill has come up ,so0 unex-

An Hon. Member: It is on the
agenda.

Mr. Chairman: I do not under-
stand how this is unexpected. It is
only the item next to the one that was
to be taken up but which was not
taken up. Hon. Members are expected
to have studicd more than one Bill.

Shri Hussain Imam: I was oing
to instance the fact that in the lobby
of the House the copies were so few
that many of us could not get one.

Shri Sidhva: Here it is, I have
got one.

An Hon. Member:
distributed?

Shri Hussain Imam: The copies
were thers but the number was not
adequate...

Seth Govind Das (Madhya Pradesh):
Copies were distributed.

Shri Sidhva: There is a slip attach-
ed to the Bil circulated saying “This .
copy of the Bill .ntroduced in Parlia-
ment may be preserved and brought
flor use in the chamber on the day or

AYS ieierenn s »

Shri Hussain Imam: That is ail
well known to every Member of the
House. I was saying that this Bill was
unexpected .........

Were they not

Mr. Chairman: The hon. Member
was given a chance as he said he would
be brief and these remarks are not
desirable.

Shri Hussain Imam: I have not
much to say, as I have not read the Bill
very fully. This is & Bill which has
been drawn on the lines of our own
Industrial Finance Corporation Bill.
The report of the Industrial Finance
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Corporation of June 1950 drew the
attention of the Government to the
fact that the Central Act did not apply
to certain areas and that they had
expected that the Government would
extend the Act to those areas. I refer
to Part B and Part C States. The
Government has been unable to do
anything in the matter. I am refer-
ring to page 4 of the second report of
the Industrial Finance Corporation.

From the working of the Industrial
Finance Corporation I think that the
Central Act on which this Bill has
been modelled is deficient in many res-
pects. One of the material defects is
that no direction has been given and
no statutory provision has been made
that advances will only be given to
institutions which are properly . and
economically mansged. I refer to the
fact that in certain industries the
managing agents make extremely heavy
charges and yet there has been no
direction given to the Corporation that
before moneys are given to these indus-
tries they will see that the terms of
managing agency are not exorbitant.

Secondly, there is no provision to
see that the money advanced to the
industry will be safe. I mean that the
working of the mortgage company
should be subject to inspection by the
Government as they are going to be
vastly interested in its well-being.
Money from the public or the exche-
quer is not the only money invested.
The Reserve Bank is interested and
public deposits and borrowing by the
Industrial Corporation to the extent of
five or six times capital and reserve
are involved In such cases is it not
necessary that there should be power to
the Industrial Finance Corporation of
the States that they should inspect the
accounts and examine the working of
the industry during the currency of
the loan?

There is one great defect in clause
3 and it is an anti-democratic provi-
sion. The State Governments are to
apply this Act to the State not by a
resqlution of the legislature but by
executive action...

An Hon. Member: What is wrong
with that?

Shri Hussain Imam: Why should the
State legislature be deprived of the
right of saying whether they want to
have a Corporation or not.
the executive become empowered to
guarantee on behalf of the State all
loans and capital, which are guaranteed
by the State Government. I therefore
suggest for the cgousideration of the
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Committee that it would be better if
a provision is made that “after a reso-
lution had been passed by the State
legislature to that effect the State Gov-
ernment should by notification make
the Act applicable to the State”. It
is a very necessary amendment if we
are to keep up -even the show of
democracy, let alone the spirit of
democracy.

There is no provision in the "Act as
a safeguard against tax-dodgers and
tax-evaders, who may come in and
take advantage of these facilities. I
know definitely two people who have
received 70 or 80 lakhs from our own
Central Industrial Finance Corporation
and their cases are being investigated
by the Income-tax Investigation Com-
mission. A provision of that nature is
very essential. Those whose reeords
are black should not be allowed to take
gdvantage of the public finances of the

tate.

Another essential provision and
which finds a place in every banking
law is this. If the directors are in-
terested in any company and if a loan
is given to that company it is shown
in the balance sheet. Here there is no
provision that advances made by the
Industrial Finance Corporation in
which directors are directly or indirect-
ly interested, should at least figure in
the statements.

Another lacuna which I find is that
the names of persons or industries who
receive help from this institution are
not published. What is the need for
hiding the fact that such-and-such a
company has taken a loan from the
Corporation? For the better criticism
of the working of the Corporation and
for the ventilation of any grievances,
it is very essential that this informa-
tion should be published. We may
insert a statutory provision saying that
the names of all the persons and insti-
tutions who get advances from the Cor-
poration should be published in their
annual report which goes to the share-
holders. We in the Company Law
Committee feel and have had evidence
on the subject many a time that the
balance sheel conveys meagre informa-
tion. Even the Gqvernment’s own
memorandum has drawn attention to
the fact, but how is it that when we
are having a model organisation of our
own we should™ forget those criticisms
which the Government deems fair to
level against private industry? The
Chartered Accountants Association has
laid down certain rules for the publica-
tion of the balance sheets, I think
those rules should be followed in the
case of these Corporations. It is very
essential that when we intervene in
trade and commerce we should work
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in the sdme manner in which the pri-
vate sector is working. All the rules
and regulations which are appli¢table
to banking institutions should be made
dpplicdble to the Financial Corpora-
tions whether of tlhie Centre or of the
States. It is not enough that we should
preach, but we should practise also:
dnid until we start practising ourselves
obuf preaching will have no effect. If
we start making a good beginning our-
selves the result will be that the pri-
vate sector will be compelled by 6ur
aets’ to come up to the standards which
Wwe establish, but if we ourselves dis-
regard those esséntials the result will
be that our preachings will be dis-
regarded.

I was also thinking of a new pro-
vision which was not felt necessary
for the Industrial® Finance Corporation
of India, that is to give power to the
Reserve Bank to alter the terms of
contract if it feels that the Board of
the State Corporation has been Jed
astray. This is an extreme power
which I am suggesting and there would
have been no need for it in the ordi-
nary course of business, but the ex-
perience that we have of state manage-
ment, and the possibility that this
measure may be made applicable not
only to Part A but to Part B States
also, makes me feel that it is very
necessary that the power should be
given to the Reserve Bank to alter the
terms and conditions of the contracts
or the amounts of loans that are sanc-
tioned by the State -Corporations.

What I suggest in short is that -we
must make this measure into a model
law embodying all the safeguards
which are contained in the banking
Acts as well as some innovations which
we shall have to make in the Company
Law, so that when this measure comes
into operation in the States it may be
a better piece of legislation than the
existing one.

Shri B. K. P. Sinha (Bihar): There
can be no two opinions that this
measure is essential. We have to
build up our economy, but one of the
bottlenecks in doing so has been that
adequafe financial support has not
been forthcoming. That bottleneck is
going to be removed by this measure.
While T am in general agreement with
this Bill, I feel that in the light of the
experience gained in the working of
the Industrial Finance Corporation of
India this measure could be improved
in certain respects. I find in ane of
the revorts of the Central Corporation
that they have felt the necessity of
establishing a pool of insurance com-
panies. In the case of all the concerns
that are given accommodation by the
Industrial Finance Corporation, since
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the accommodation endures for a long
time the fixed assets which are mort-
gaged or hypothecated have to be in-
sured. It has sometimes been found
that directors or managing agents of
the industrial concern getting the
accommodation, who are also interest-
ed in certain insurance companies, in-
sure only with those companies. Some-
times this may prove dangerous. The
insurance companies concerned may
not be very safe or sound, or the bl_lsl-
ness may go only to a set of companies.
In view of this the Industrial Finance
Corporation has been making an at-
tempt to establish a pool of insurance
companies. Government also, for their
own purposes, have established such
a pool. The Industrial Finance Cor-
oration has felt such a necessity and
?feel that when we are going to es-
tablish State Finance Corporations by
this Bill we should provide for such a
feature and empower the State Cor-
porations to establish such a pool
Otherwise it involves long and pro-
tracted negotiations with the firm
which requires accommodation. By
incorporating such a provision the pro-
cedure could be simplified and the
matter expedited.

Then again, sometimes it has been
found that on account of the agree-
ments betweer the managing agents
and the concern, there may be _some-
thing in the articles of association,
which may put restrictions on the
borrowing power of the concern or
which may adversely affect the
security of the concern that is seeking
accommodation from the Corporation.
To remove these difficulties the Cen-
tral Corporation has had to resort to
protracted negotiations. Would it not
be proper in the light of this ex-
perience to incorporate a provision in
this measure sayving that such bottle-
necks which come in the way of a
speedy financial assistance should, by
virtue of this Act itself, be in abeyance
for such time as the loan-advanced is
in operation? This would expedite
matters. It has been found that the
Central Corporation has advanced
loans in one year to the extent of
Rs. 3% crores and to the same extent in
the next year, but the actual money
which has been taken by the concerns
falls far short of the total accommoda-
tion promised. This is due to so many
factors and one of them is the reason
I have just mentioned. Therefore. to
make matters expeditious such a pro-
vision should find a place in the Bill
itself.

I would next ccme to the question
of deposits. In addition to their initial
paid-up and subscribed capital, ‘thesa
Corporations can increase their capital
by issuihg bonds and debenturei or
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accepting deposits and their maturity
period is fixed as five years. In view
of the fact that these Corporations ad-
vance long term credits extending
scmetimes to 25 years, although this
period may appear much too long I
should " think that it should not be
shorter. At the same time, if it is not
shorter it has been found that much
capital is not coming forth as deposit.
If we have this period, capifal would
not be forthcoming and if the Cor-
poration as its Head Office at only
one place, the position would be worse
and capital from the four corners of
the State concerned would not be
forthcoming. It is not possible for the
Corporation to have branches in all
the districts or sub-divisions, but there
may be a Central Office and a few
branches. How then to mop up the
floating capital which lies with private
individuals? I would suggest a pro-
vision in the Bill by virtue of which
the Corporation may be entitled to
have agency arrangement with various
commercial banks operating in the dis-
trict or sub-division and a person who
wants to make a deposit need not go a
long way but can make the deposit
with any commercial bank nearest to
him and that deposit may be taken to
be a deposit in favour of the Corpora-
tion, though it is directly made to some
other commercial bank. By this agency
arrangement, the Corporation can get
a huge amount of capital. Private in-
dividuals generally want to invest in
avenues which are safe and clear and
not in venture capital. This is a very
secure and safe avenue, because the
deposits and capital are guaranteed.
If we liberalise the provisions in regard
to the agency arrangement, then much
capital would be forthcoming.

The resources of the States con-
cerned would be very limited, but the
need for industrialisation is very
great. It is the experience that in the
matter of industrialisation necessity
dictates that we should build up
hasic. key and important industries.
But in point of fact it is those indus-
tries that cater to public needs and
bring in large profits that are built
up. While national interests require
that a certain set of industries should
be built up, the interest of the capi-
talists require that another set of in-
dustries should be built up so that they
may also derive huge profits. The
Corporation in making advances should
always keep the national interests in
view and they should have a list of
oriorities before them. In view of the
fact that the Planning Commission are
in the near future going to publish a
list of priorities, I would suggest that
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it would be desirable to have a pro-
vision in the Bill which would make
it obligatory for these Corporations to
advance accommodation to the indus-
tries that are on top in the list of
priorities drawn up by the Planning
Commission. Unless we do that, it is
my fear that our economy will be as
lop-sided in spite of these Corporations
as it has been so far.

We find that the public can partici-
pate to the extent of 25 per cent in the
subscribed capital of these Corpora-
tions. My suggestion is that the
shares should be of a small denomina-
tion. The shares of the Central Cor-
poration are of the face value of Rs.
5,000. Even if it is only Rs. 1,000, I
would consider it big. The pattern
of saving has changed. We do not
have much saving from big people
now. Zamindars and the Princes have
gone out of the picture. The big capi-
talists do not put by much every year.
The savings in this country are now
made by small individuals and these
have to be mopped up and utilised for
the building up of industries. This
can be done effectively only by giving
these private subscribers an  oppor-
tunity to participate and towards this
end the shares should be of a small
denomination.

. Then we find that these State Cor-
Dorations are empowered to augment
their capital by the issue of bonds and
debentures. The capital market in this
country is very uneven. The two capi-
tal markets worth the name are in Bom-
bay and Calcutta, and there is some
activity in Madras and Kanpur. But
there are many .ates where there is
practically no conital market and if
the Corporations in those States were
to float bonds a::1 debentures, they
would be at an added disadvantage if
they have to do it in a capital market
outside their own State. Investors in
these four centres may net like to in-
vest in the Corporations in backward
States and it is the backward States
that require building up in a larger
measure, as Prof. Shah has said. Some
States are very advanced industrially
while others are not so advanced and
it is the interests of the industrially
backward States that should be always
before our minds. I suggest that some
arrangement should be found out by
which . capital available in these im-
portan‘t capital markets is pooled and
apportioned by agreement between
these -State Corporations, the Central
Corporation and the Reserve Bank.
Unless we do that, the industrially
backward States, whose needs are
greater, will be left behind in this race
of getting more capital.
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Then Mr. Hussain Imam referred to
certain things. Those are matters of
detailed working, which can be taken
care of without any provision in this
Bill by the State Corporations. While
this is a right measure in the context
of the economy that we have in view,
I feel that we should change our
approach to the whole question of build-
ing up our economy. It is not possible

. to build it up unless we change our
attitude. More than twenty years ago,
a recommendation had been made that
we should have a Central Corporation
and that had been done with a view
to benefit private industries, because
at that time we had only one goal and
that was the economy of private enter-
prise. Since then we have passed
through a great war. The whole pat-
tern of world economy has changed.
In this age the more important question
is not the building up of private enter-
prise, but by what means carn be build
up our economy: By sticking to the
pattern which we have been adopting,
or by following a different pattern al-
together—I mean socialist economy. I
feel that in this age in a backward
country like India, it is not possible to
bm}d up on the basis on which we are
trying to *build. What is the measure
of our saving every year? It comss
to near about eight per cent; invest-
ment is smaller still. We require
hundreds and thousands of crores to
build up our economy. It is clear now
from the reports of so many enquiries
that what we could save and invest
every year, would not build up our
economy expeditiously enough.

.Let us on the other hand look at the
picture of Russia. In Russia they had
a saving and investment of 20 per cent.
Look at this picture of seven per cent.
and the other picture of 20 per cent.
Therefore, the amount of national in-
come that goes back every year into

industry is greater in a socialist econn- -

my than in private enterprise economy.

Again we are living in an age when
we have put before us the goal of a
social welfare State. We must have
labour legislation; we must have con-
trols, etc. The resolutions of the
Chambers of Commerce say that if pri-
vate enterprise is to thrive labour
legislation should be scrapped, social
welfare schemes watered down, and
controls should be done away with.
But we are living in a democracy. We
cannot do away with labour legislation;
we cannot do away with controls. It is
almost .an admission on the part of
industrialists that it is not possible for
them to build up their economy on this
b.asxs. I, therefore, urge for the con-
sxdgration of the House, with the ex-
perience of the past three years, we
should make @ new basi¢ ‘approach,
84PS
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Unless we do that, 1 am afraid, ous
economy cannot be built up.

Shri Joachim Alva (Bombay): This
Bill is in a way very welcome and in a
way not very welcome. If it had coms
one year ago before this House and if
the State Finance Corporations had
been already established I think this
. measure would lrave been welcomed
throughcut the country. For one does
not know what would be the state of
affairs at the end of this year or the
beginning of next. A war might start
and these very industries protected
under the Act may be so well establish-
ed that they would be in a position to
reap the fruits thereof. However the
time of its introduction is not very
welcome because as one of the previous
speakers said, the Planning Commis-
sion Report is awaited. The whole
matter is under the purview of the
Planning Commission and it would
have been fit and proper to have waited
for the report of Commission which is
going to examine the resources of
country, the proportion of the major
and minor industries, the protection
that should be afforded to those
industries from the Centre and
the States, the manufacturing capa-
city of the industries, the national in-
come and numerous other allied mat-
aers. Hence this measure would have
been very welcome if it had come
some time after the Planning Commis-
sion had reported and everybody, in-
cluding the industrial organisations,
manufacturers’ organisations and labour
organisations would have been able to
study the Planning Commission’s re-
port vis-a-vis this Bill.

Having said that, let us now review
what is the aim of this Bill. We have
the Industrial Finance Corporation—I
am unable to say for how many years
1t has been working—which has given
assistance to the extent of about Rs. 63
crores and actually loaned about Rs. 43
crores. These Rs. 4% crores that has
been loaned as assistance to the indus-
tries has gone to industries not perhaps
controlled by ‘very big businessmen,
though no doubt some assistance must
have been sought by them under a
diflerent guise. The fact, however,
remains that but for this assistance
many of these industries would have
gone to the. wall and they wpuld not
have ‘survived the competition. Tc
that extent the Industrial Finance Cor-
poration has played a good part in tha’
it has compelled the Government of
India to bring this Bill before this
House, so that they might give a lead
to the State Legislatures, some of which
are really indifferent towards such

« measures. After all is said and done,
it is the bounden duty of the States to
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have a measure of this kind, to set
apart a sum of say Rs. two or three
- crores for assistance to small scale in-
dustries, particularly cottage industries.

We recently had the visit of a dis-
tinguished American Mr. Stulman. Mr.
Stulman spoke of the solar energy and

said that we can run industries through °

that energy. 1 think the hon. the
Finance Minister had met him and had
discussions with him. I suppose Mr.
Stulman would also have left some
blue print. I am not here to boost up
either the industries of the West or
of the East. Mr. Stulman said that he
had travelled round the whole of
America as well India and gave a pic-
ture of India as it should be in 2000.
He said it was quite possible to push
down the date so that we could see
many projects that we have planned
becoming effective. ‘These projects are
to be handled not by big business. This
business can only be handled by active
State assistance, by e State taking
over the entire means of production and
distribution.

For the last twenty years we have
seen a spurl in our economic activity.
Our economic and industrial life really,
started in the year 1930. ~From 1930
to the end of 1938 before the outbreak
of World War II we had a fairly active
economic life. The number of com-
panies in 1930-31 was 7,040 with a paid
up capital of Rs. 256 crores. In - 1938
thgre were 11,000 companies with a
paid up capital of Rs. 290 crores. On
the 31st March 1948 a little after parti-
tion we had 22.674 companies as against
7,040 in 1930, with a paid up capital
of Rs. 569 crores and 53 lakhs. Now
this capital has come entirely out of
the middleman’s pocket. If a Tata or a
Birla floats a company he gets Rs. two
crores, Late after the war if a smaller
or chhota Birla or Tata floated a com-
pany he may not get a quarter of that
capital. Unless the investor knew that
the big businessmen were behind a con-
cern he was reluctant to subscribe.
Now this Finance Corporation does not
iake account of the activities of the big
ousiness; big businessmen are not in-
terested in it; except perhaps to help
their auxiliaries or satellites. They
think, “we live by our own resources;
whenever we want to go to the State
and compel it to give us assistance;
~therwise we have the capital and we
run industries. Whenever it is not con-
venient, we close down and liquidate
and pockel the money and the other
shareholders can go to the devil”. That
s how they work, That is how the big
~orporations have worked. In the
Sugar industry alone we know that
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there was a paid-up capital of Rs. two
crores in 1930 and by .the end of 1938
it had gone up to Rs. eleven crores.
This 1s the state of big business, con-
trolled by big peopl€. They grow into
dimensions and brought it down by
Rs. 20 crores. We have had indus-
tries in this way.

Nobody seems to have cared for the
man below. The British never cared.
It was not their job. It was not the job
of the British to increase the economic
activity of the countryside, of the small
investor, who could not have a capital
of more than Rs. 10,000. The hon. the
Finance Minister delivered one of- the
best speeches in reply to the debate on
the Finance Bill. He was really at
his best; may I here pay my belated
tribute of praise to him? He made a
magnificent speech in the course of his
reply, though he made a little fun at
our expense stating that we were con-
cerned with ‘milk and honey’. But
after all is said and done, it is milk
that has to come first and honey there-
after. When the milk is not there how
cann you have the honey? But while
the big people have got the honey,
people down below do not get the milk,
We shall therefore have to take stock
of the situation and offer assistance of
every shape and manner to the people
down below and come to the position
where the State shall control all the
means of production. And that State
will not be very far, whether you like
it or notl. If there will pe a war, at all,
it will spell the end of capitalism; a
complete crash of capitalism. Capital-
ism will not be able to stand on its
legs after another war, whenever it
breaks. At that end, human values will
perhaps be greater, when every one will
be taken care of, when the masses shall
not be liquidated. It is therefore to be
welcomed that the Union Government
now wants to take the initiative in the
shape of allotting capital of not more
than Rs. two crores and not less than
Rs. 50 lakhs. When the Union Govern-
ment says that they shall have a capital
of not less than Rs. 50 lakhs and not
more than Rs. two crores, there is the
crux of the problem. When the State
Governments of Part A, Part B or Part C
establish such Corporations they shall
have a cavital of not less than Rs. 50

" lakhs and not more than Rs. two crores

which capital could be raised by the
big businessmen at the stroke of the
pen—not in 1950 but perhaps in 1951
because the Finance Minister says that
the stock exchange has gone up from
1,850 to 2.002. But when money is
flowing in the money market there will
be free capital. Then this poor man who
is under industrial handicaps, who. has
to make his hand-to-mouth existence,
will have all the small industries and
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therehy we will ultimately be prevent-
ing the foreigners coming and dumping
their goods here. Even the Marshall
Aid in spite of so much of philanthropic
tom-tom its inner clause or secret
clause or indirect clause was that the
products of America shall be imported
into the Marshall Aid countries and
thereby the American producers take
a share of the Marshall Aid given to
those countries. Belgium and all the
other small countries paid indirectly the
amount of the-Marshall Aid through the
buying of consumer goods imported
from America. And so there is no phil-
anthropy about it.

Mr. Chairman: Will the hon. Mem-
ber strictly confine his remarks to the
provisions of the Bill?

Shri Joachim Alva: I was citing
this because we shall have to take
atcount of the small manufacturer who
by the sum total of his activities will
bar the entry of foreign goods into this
country. (Interruption). That is the
point that I was trying to make. If
my friends cannot bear with me I can-
not help it. We have to make our small
manufacturers from the countryside to
produce goods for a large country like
India to be self-sufficient, and during
the war or before the war or after
the war we shall not be victims as the
European countries have been the vic-
tims of the Marshall Aid Plan. That
is my contention. This is the position
of the Bill.

.I am coming to another point. We
had a three crores milk scheme of the
Government of Bombay.

Mr. Chairman : The hon. the Finance
Minister, I think, has made a note
of the main point which the hon. Mem-
Ber is trying to make.

Shri Joachim Alva: We have point-
ed out that small industries should get
perhaps a lakh or two lakhs or three
lakhs so that they could be on their
legs. It is a wise plan through which
they are giving the benefit thereof in
.the sense that the payment of the loan
or assistance shall be spread over a
period of twentyfive years. That shall
be the period during which such an
industry must be able to stand on its
own legs, or it goes tu the wall in which
case it is not worth assisting. Or the
promoters of the industry have to take
stock and switch ori to another indus-
try. So the provision about this period
is the crux of the matter. And no bank
will give assistance to any industry
for the amount to be repaid by instal-
ments spread over a period of twenty-
five years. Nobody with advance
money, not even one’s best friends will
ovut their hands in their pocket and
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lend. That is why the States have to
plan at the behest of the Union Gov-
ernment for giving  assistance in a
manner that the small industrialists
will pé able to start industries in their
own small way by themselves or with
borrowed money and be able to repay
the Corporation in a period of twenty-
five years.

As I said, this scheme has not come
a day earlier. Perhaps this scheme has
come one day earlier, and if it had
come two days earlier it would have
heen doubly welcome. There are some
provisions in the Bill which could be
improved upon, but essentially this is a
sound Bill which should have come
earlier so that so -many people could
have been benefited. It i time that
~tkis Parliament took note of the people
in the States whose interests have been
completely neglected by the States
themselves. This Parliament in view
of its responsibilities of relieving every-
body’s difliculties and troubles in a
national manner without any distine-
tion of vested jpterests has found time
to legislate upon this subject.

Mr. Chairman: Before I call upon
Ch. Ranbir Singh to speak I would
like to say that I do realise that there
is no time-limit on such occasions.
But I expect hon. Members not to
take advantage of that and to be brief
their submissions with re-
ference to the Bill, because we all know
wh?t it means and how each mmute
cost us.

Wud Tk fag - d5w e ar
e F & fou @@ g g A
wwaar g e s fao & age FrooRew
¥ ofed @3 TN IAEwAr §
magmf%qﬁim%wm
feel & s gy Pefes (Hy-
dro electric )&Td a1 & & AR AR
IS I GOl F AR I ¥ A= TS
T T FT AT TG T8 g9
faar f& S 8 @M F anm
Fifs i 7T F IR AR SR AR
I Wl ¥ I faorelt og T It
A qEi o ¥ R 9 srEm
% g AT I FIAFT Fqo™
& foq A e St AR dar
T W T A e vefee
wriw  wroew  (Industrial
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4T FA F wfaw G Fr &

@ 3 qEA § R AR d @y 5E
T FI ¥ IR 7 Ffirer afe
FILAF AR WA @ ¥ Wy
TEW &1 A% FE NATE fr wwar
fafes s (middle classes)
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¥ frae T FTEETA T aTE QI
1A A F @AW A ITF
a9 gAa Ot 7w g ofm e i a8
FEATE & T 9 919 FT AT AT
¥ @ W sy IRy € fEEA
F Gy AT F I IAFE Q@
g & fod o9 w1 9 Ffee &
A T FET el Y AR a8
I ag AN fF g 99 & fou ol
FITE FEATG FIEIRAA F HR
@R 1 O fF AT g S A%
T2 T AT ZEY A & S fF i
N AF FA F gfFe dR fawmd
N P @A AT AT FIAF A
Afwem § ST T F g% IA F
fod T qdr FrEAE FRAOQT a9
NI g q@T R oawd R
T Y TAT 9 ¥ F agd AT
A WY | Y 99T F SR W

B FWRE | I G F F1ed-

FR FT GH AR I T AT NS
FW AT IT & Ta} £ IR I
g ¥ foi dar &% @ @iy wAT
T 9 § A I ar § T8y

| wwmar B odwm a1 T g

¥ fodt o N w1 afw Jw
A a7 e g fFag W FO W
RIASE «1 | & T2 & 9o
¥ & o S awy 91 T @
o S gFar & 99 fF ordfte @ 37,
F fao w1 o gf #X ) Fw wR
w5 ) (Industry) & fed §s-
fegae T TR FTAH FT &
AR Qidfodm & od s +F
I F o 31 afte FQ@ & @ FrE@HR
F ot few A a9 qfE F @ qFH
arm & fF ag @ Afwed g @
s | § s F7ar g gEsr gree
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I ¥ @ TS A ArE W e
g1 faw o fag & e f& of-
FoIE FIAAT FTRTT FTIF T TF |

T F g9 919 qH 39 fae F A=

WA ¢F g F AR F T TG
2138 F IR FERfeT I
(Cooperat;lve bodies) Y ar & 1
@ & ag =gar g fF O < o
TR PATRfET TN 3| &
feex T ¥4 | AEAT G5 aERE
A qH I 7 | F I
S B B T SN
gag M w@WF ox oifie Q)
gIM AR ST ¥ wEE gIfee w3
M AT g A, afew 9 &
st srxiwed (Directors) #1 #¥er
(quota) =W frar mar & S® &
JR]T T FIATIET IS FT Y
et figear G 1fed | ag @ F BN
B A3 IAW w761 FY A FrIHET
IS € 99 &1 wag fae Sfgd
TR W A W F I 9 awiq

Fiig & N A FS AT T G

g 99 7 ¥g A «Ee fear @
f& g g & Fenefes gurer A}
9 qE FT s waemm W} AW
F oFAET AR E A W F foR
g 9§90  fF RS w W,
aY SrElERS § 9T A Aot
(majority) 7 &, @ 7 & w
X sREed faadt SRt Q-
TG HAAE FL IT. XA A T |
W E o8 o N w®oIww
7w f5 sRRd W AN AT d Iw
FY FGAT qF AT I¥ AT qgT A AT
Fifgdh 5@ ag § 9 AW ¥ 4@ @
Y gS FTFHA |
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WF FoEr W TF q IR
fm g 7z m§ & @R
St Fad w9 fofae (limit) et
€ ag Yo It W W § AR AT
¥ s FAw W fofwe w@r €1
JgT TTU W & 9§ F AL IR
T ot frew %) foned € gk A
F sz ATt e Fammw falk 9
7 ©F a% N, ferae Ry Ak
fehl 9 @) 91 famed € @
&0 aTH I MR AR 7w, fage
aﬁamaﬁ\aé\r‘rﬁumw’ial

st go ®Wo AF: FME g
R g1

Qe AR fegl aeaRt ¥
fgara & ww T

T AEAAE @A AR IERY
(importance) & fgma & ?

. W Tl TR &
RN i o TR ) &)

oA ganfa wEew, Fag @ Ar
frgg 3 & a2 FH A T
fomd €1 T T8 T @R S
famal & fog ¥ & #AR &
a1 foedh &, MR g, 5T & R
4% Yo ITE FTEA g aF FT 7
| A el 9g o = s
) fofie § 78 wofaw (flexible)
gt Ifgd | W T I WKW
sY faraal & fod @ & quaar g
ff—si g dama W 9@ A o
@ A J F fam F ade ]
A AR A A REOIFE T E B

. BT FEAY FROET a9 ®

fod adle §Y srr—ar D FAEY N
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[Fe Tz feg]

fofe aga +% @ 0T | 7Y @ §
I 59 F A9 ¢ sy (Provi-
sion) ¥ f& @A & &t & W
TR 1 aA A § g § 6 oo
A AT W F AT qT AR gt W
[E F g N FAT ¥ FIT TG
fre om | zgfed & wwaar g%
g A FAT F@ AF TG & Wit
IATRI TN L F AN A FAT TS
T G e, [wat wkATey
Rl A WENATH
I T AgT St famadt F @A
R e &1 A 7Rt & 57 & I
7g it fofea s Kzgzw (Statutes)
# Tt ot § @ @ A W AR A=
#T ¥ a1 57 A GEfrEES T3 |

g ¥ FoEr ¥ FO fawT ag
g fraw 3 5@ ¥ I AR AR
(Advisory Board) &M ¥i g-
I fFar § 1 el @8 F AR A
AT ITY AN T & 5 ag o
W ¥ g FROAE § W &
FIT W WG I QAT 98 LW
TadEE @ g AR I § wew
FT 19 VT | = F4T g7 X 9 fagm
#} AR fF W EF FER W
¥ ogT Wed ¥ N fofefea (rep-
resentative) a1 FF ATH-SFN @
T FTNFT F ARG W qEE X
SY AF T AT ag Wt WA ¥
FEAT AR @ N am A F ufq
I yFR e it 98 € F
¥ @ SE T & ot nifednie
F W i 37 F1 off gaAr fY e
(intereat) gvri faaar fF A &t
ool WA @EAEh TS S
Zge (constitute) Mz & 3w
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9 39 ™ & qifeamie ¥ AR
F G S @I T | A G aF
qMEE F AT A IA WA o™
fF 9 CEaTrd WAT T 0F, D @
T ST oH & A | T
TEATEI ATET 3 JFa< I AT |

(English translation of the above
speech)

Ch. Ranbir Singh (Punjab): I
welcome this Bill; I believe there is
a great necessity of establishing the
Corporation as provided in the “Bill.
This is so because Hydro-electric
Schemgs are now being established in
the various parts of .our country and
in a few years small-scale industries
will assume greater importance than
the large scales industries in our coun-
try, because in every village of India
big or small, we will have electricity
and ‘then it will be possible to run
small scale industries there. Money
will be required to finance these indus-
tries and as the hon. Minister has said
the Industrial Finance corporation
might not serve that purpose. In addi-
tion to this, I personally believe that
the Corporation being dominated by
big industrialists, probably they would
not have liked any progress being
made by the small-scale industries. So
they cannot make much headway un-
less this corporation is established.
It is therefore I welcome this Bill. But
at the same time I have to make a com-
plaint to the hon. Minister. It is that
just as some people in this country
treat Harijans as untouchables, simi-
larly, in the economic sphere of India,
agriculturists and all those who culti-
vate the soil are treated as untouch-
ables. The Parliament passed the In-
dustrial Finance Corporation Bill and
now we are passing the State Finance
Corporation Bill for the small scale in-
dustries. In addition to this they also
formed a Rehabilitation Finance Cor-
poration. But I regret to say that no
efforts have been made to establish an
Agricultural Finance Corporation or
some such other institution for the bene-
fit of those who are the very masters
of this country and who should have a
far more imported place in the coun-
try. I for one feel and have given vent
to this complaint several times in the
House that there is an urgent need for
such a step. It is said that money
is flowing from the hands of the mid-
dle classes to those of the agriculturists.
Although I do not agree with those who
are of that opinion, but even then I
would say that after accepting this
thing, if you wish that money should
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come to you from them, then you should
have made a stronger _and more touch-
ing appeal to them. ‘Ihat appeal could
have been nothing but the establish-
ment of an Agricultural Finance Cor-
poration and ycu should have told
them that in order to solve the diffi-
culties that are facing the Government
in the construction of large dams and
in the implementation of other plans,
such as reclaiming and utilizing huge
piots of land and other smaller irriga-
tion schemes etc. you are forming a
Finance Corporation, I am confident,
you could have very easily collected
large amounts of money from them as
loans. For instance, take the case of
Bhakra Dam in Punjab. If you had
appealed to ihe agriculturists in Punjab
and told them clearly that if they
would subscribe money for that pur-
pose, the whole amount would be utiliz-
ed in the construction of Bhakra Dam,
I am sure, the people of Punjab would
never have lagged behind those of any
other place in India. On the other
hand, I feel that all these crores of
rupees that are being spent by the Cen-
tre, could have been made available in
Punjab alone.
only when you make a very touching
and sincere appeal to them. Just as
you appeal to them by establishing In-
dustrial Finance ,Corporation for the
industries and a “corporation for re-
habilitation, similarly if you make ap-
peal to the agriculturists, I think all
these difficulties will be solved. I hope
you will bring a Bill to provide for
the establishment of an Agricultural
Finance Corporation, before the second
House comes into existence.

Now, I also want to make a few sug-
gestions with regard to the provisions
of this Bill. Co-operative Bodies have
been included in the scope of this Bill.
I want that all kinds of Co-operative
Societies, big and small, should be able
to purchase shares. The hon. Minis-
ter should make it clear that the small
co-operative societies situated in the
villages can also join it and obtain
finances therefrom. Not only this, I
want that these Co-operative Societies
should be given a fair representation
in the Board of Directors and a reason-
qable quota be fixed for them as has been
done in the case of the various other
representing bodies. These co-opera-
tive societies financing small-scale and
cottage industries of our villages should
be given all possible assistance. The
biggest political party of the country
viz., the Congress party which is ruling
this country at present has passed a
resolution declaring that our aim 1s to
build the country on the basis of a
co-operative society and on co-oper-
tive economy. So it is necessary that,
if there is not a majority for them,
there should at least be. two Directors

But this can be possible :
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who should be elected by the co-opera-
tive societies financing it. They should
increase the quota of Directors if there
is such a. need for the purpose. In this
way they will be really ahle to solve
the problem.

I have to submit a few things moye.
They have laid down the minimam
limit as fifty lakhs and the maximum
as two crore rupees. Our country, as
it is, has all sorts of States—big and
small—in it. There are perhaps 27
states iu the country ranging from
smail siates like Manipur, Himachal
Pradesh and Delhi to as large States
as Utiar Pradesh, Madras, Bihar and
Bengal. ’

Shri A. C. Guha (West Bengal):
Bengal is a small' Stat(e. )

Ch. Ranbir Singh: It is quite big in
respect of population.

An Hon. Member: And in
of importance?

Ch. Ranbir Singh: In regard to im-
portance also, it Is quite a big State
for the Centre. So, I was saying that
there are States of all sizes, big and
small, in this country. What I fear is
that this limit of fifty lakhs may not
prove to be only a dream for the small
States like Manipur or Delhi or Ajmer.
I therefore want this limit to be made
flexible. At the same time, for states
like Uttar Pradesh—Punjab may also
be included in it if a strong appeal
is made to the people, and as I have
said earlier, if an appeal is made to
establish an Agricultural Finance Cor-
poration, this limit of two crores may
prove to be very small. In my opinion,
if you make a provision that this
money would also be utilized in financ-
ing agricultural operations, I think
Punjab would also join and a sum of
more than two crore rupees can be
easily made available from the villages
of that State. Therefore I think the
limit of two crores is not proper be-
cause this is a very small figure for
States like Uttar Pradesh where there
are as many as fifty two or fifty three
districts, some of them heing as large
as double and treble the States of
Aimer and Manipur. So I would like
them to make higher maximums and
lower minimums or make them flexible
if they are at all to be laid down in
the statutes.

Another point is that the Bill also
provides for the formation of Advisory
Boards. Regarding the Advisory
Boards, I have only to submit that the
State Government and the. States will
hgve an upper hand in 5] the State
Finance Corporations. Now according
tc the legislation that we have accepted,

respect
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[Ch. Ranbir Singh] )

the representatives of the State_s or
members elected by the people will be
on the Advisory Committee, but I sub-
mit that the members of this House
will also come after being elected by
the people and like the members of the
State they too will be responsible to
the people. So, the members of Parlia-
ment from that state will have the
same interest in the matter as these
people. Hence when Advisory Com-
mittee is constituted, special considera-
.tion must be given to Members of
Parliament from that State, If it be
possible, it should .be provided in this
Bill that one or two or three members
of Parliament representing that State
should be elected as members of this
Advisory Body. .

Mr. Chairman: I think we have had
sufficient discussion ‘on this Bill.

Hon. Members: No, no.

Mr. ‘Chairman: Is it the desire of the
House to go on with this debate the
whole day?

Mr. Kamath (Madhya Pradesh): Yes,

yes.
Mr. Chairman: May I call the hon.
Minister to reply?

Shri Sidhva: Yes, Madam.

Shri Kamath: Not yet, Madam.

Mr. Chairman: Is it necessary for
every hon. Member to speak on such
Bills?

Mr. Kamath: I am not going to
speak.

Mr. Chairman: Mr. Kamath was not
in the House when several Members
got up and their points are already
covered by the speeches made. I do
not think that if we do not speak, our
.ideas will be lost sight of. We can
pass them on to the hon. Minister and
the Select Committee has got 24 Mem-
bers and they will certainly take care
of the Bill. X

The Minister of State for Parliamen-
tary Affairs (Shri Satya Narayan
Sinha): I beg to move:

“That the question be now put”.

Shri Kamath: It is rather unfair,
Madam.

Mr. Chairman: I have been asking
the hon. Member Mr. Chaudhuri whe-
ther he was willing to speak and I
found that he was not interested at all.
So I thought that he was not prepared
to speak at all, I shall now put the
question.
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The question is:
“That the question be now put”.
The motion was adopted.
12 Noon

Shri C. D. Deshmukh: I do not pro-
pose to take much time in answering
the observations thai have been made.
As far as I can discover, no one has
opposed the motion. Most of the ob-
servations that have been made are in-
tended to he helpful to the Select Com-
mittee. Some of themn may prove im-
practicable; some of them may prove
to be unnecessary. But, I am quite
certain that the Select Committee will
give very careful consideration to all
of them. )

At the outset, I would like to refer
to the complaint made by Prof. K. T.
Shah, that he has not had the time to
study this measure. As you pointed
out, Madam, this Bill stands next to
the Bill which was not taken up and
unless it was Prof. Shah’s intention to
speak all the four hours that are avail-
able, I cannot see how one can imagine
that the Members would not be pre-
pared to discuss the next Bill which is
the Bill that is being discussed now.
In any case, if he has said so much
without consideration, I only wonder
how much he would have said if he
had had the time to consider this
measure. I think the. real explanation
is that he knows the subject well en-
ough and that he has used this as a
stick to beat the Government with.
That does not mean as saying that the
paints that he has made are not valu-
able. Many of them will deserve very
careful consideration, especially, the
point in regard to the possible reac-
tions of the various flotations of shares
as well as bonds and debentures of this
institution on the general money mar-
ket. I have no doubt that this is a
matter which will have to be consider-
ed very carefully, because, as he has
implied, .the money market and the
credit of the Government are very deli-
cate institutions and we must not in-
troduce elements into it which are
likely to disturb their balance.

I shall not attempt to deal with each
of his suggestions because I do not be-
lieve this is the occasion for doing so.
But, there are some points which he
has raised which might lead to a mis-
understanding. For instance, he seem-
ed to be under the impression that this
Bill will not be of any assistance to
cottage industries. I am not so sure. I
believe the Cottage Industries Board
at their second meeting held at Jaipur,

.while considering the question of ex-

tension of credit facilities to cottage
and small scale industries, which by
the way shows that the problem is
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receiving attention, came to the con-
clusion that the most suitable organisa-
tion for financing cottage and small
scale industries was the State Finance
Corporation in each State for provid-
ing credit facilities through industrial
co-operatives.

Shri Himatsingka: The
here is wide enough.

Shri C. D. Deshmukh: That was
what I was going to say. If the indus-
trial co-operatives are provided in
order to facilitate the channelling of
any aid that may be received, then, I
myself foresee no difficulty in these
State Finance Corporations coming to
the assistance of cottage industries.
Therefore, we claim that that problem
has not been ignored in drawing up
this BilL-

Then, he made some point about en-
suring that in a mixed economy, undue
advantage is not taken by enterprises
or concerns which are assisted by the
Corporation. I did not quite catch the
significance of that point because con-
cerns have to obtain their finances from
somewhere. It sometimes happens that
industrial concerns are not able to
raise finances through the ordinary
money-market channels, and it is only
in those instances that they come to the
machinery like the State Finance Cor-
poration. That happens even today.
There are industries which receive
assistance through the Industrial Fin-
ance Corporation. I have not heard it
said that these concerns are reaping
any undue advantage, if that was the
meaning of what the hon. Member said
when he made that observation.

Then, he referred to the undesirabili-
ty of this measure coming ahead of
any recommendation that the Plan-
ning Commission may make. The Plan-
ning  Commission will devote attention
gx this aspect of planning, namely, the

ays of financing industries, and I
know that they are actively engaged
on it. But, I cannot conceive their
saying that no instrument will be want-
ed for flnancing the various types of
industries. Although I am not in a
position to say today that their recom-
mendations will precisely be of this
nature, I have sufficient confidence in
stating that they will not be so widely
different as to make it desirable to post-
pone consideration of the present
motion. I have every hope that their
report will come out before the Select
Committee has concluded its labours
and if there are any recommendations
in that report that bear on the eon-
tent of this Bill, I have no doubt that
the members of the Select Committee
will give their attention to these recom.
mendations and will embody in their

84 P.SD.

definition
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report such of them as they find ac-
ceptable.

I believe that Prof. Shah’s suggestion
about some need for predet
the stage of development of the back-
ward areas would prove impracticable,
if it is going to be a legislative pro-
vision. 1 think other means d
have to be found to ensure that the
needs of backward areas receive due
recognition. Then, he, together with
other Members observed that the por-
tion of the capital which has been per-
mitted to be takep by the public is
unduly small. There may be some
room for difference of opinion here.
But, if there is no limit on it at all,
then, I think there is a danger of their
losing the character of State corpora-
tions. Subject to that consideration,
it may be possible for the Select Com-
mittee to consider if this limit should
be modified. I have no doubt that
when these State Corporations are es-
tablished, the close co-operation which
be has indicated between the Reserve
Bank and the Industrial Finance Cor-
poration and the State Finance Cor-
porations_would always be there. The
Reserve Bank is already holding a
chare in the Industrial Finance Cor-
poration. It may have share-holding
in the State Finance Corporations. I
am quite certain that there will be no
lack of co-ordination. I think these
are all the points which I need answer
so far as Prof. Shah’s observations are
oconcerned.

Mr. Hussain Imam complained that
we had not taken notice of the defects
in the Industrial Finance Corporation
Act with a view to embodyiag improve-
ments in our present Bill. I do not
quite know what he was referring to.
In our experience, we have not found
any appreciable deficiencies in the
Industrial Finance Corporation Act, and
therefore, the question does not arise
at least to that extent. If there are any
small matters that have been over-
looked, it will be open to the Select
Committee to remedy them He seem-
ed to be under the impression that the
Industrial Finance Corporation Act has
not been extended to all Part B States.
I understand that the Act has been ex-
tended to all the Part B States. There
was some delay and the delay was oc-
casioned by the necessity to consult
those States. Then he wanted some
provision to ensure that advances shall
be given only to sound concerns. That,
I think, is a counsel of perfection.
You can no more legislate for it in the
Industrial Finance Cdrporation than for
a Commercial Bank. It is the business
of the mansgement and the business
of the directors to ensure that loans
are given to creditworthy concerns'-
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[Shri C. D. Deshmukh])

There 1s no legal definition that will
ensure . He referred to the pro-
vision by which a State Government
can notify the establishment of a State
Financial Corporation and suggested
that the same provision should be made
for suech a step being taken on a reso-
lution to be passed by the local legis-
lature. I am doubtful if constitution-
ally such a grovision would be very
proper in a Bill to be passed by this
Parliament. It is quite open to the
State Government to move a resclution
before its own legislature before it
issues notification and I have no doubt,
that they will do so because of the fin-
ancial implications of the measure.

A suggestion that was made by Mr. .

Hussain Imam was that there should
be provision for publishing the names
of industries which are sssisted. Now,
businessmen are, it is well-known, very
reticent about their affairs and we
should not be in order in publishing
the names unless they themselves want
this information to be made public.
There is also the related question of
publishing the names of concerns to
whom loans have not been given, and
it you start publishing the names of
those to whom loans have not been
given, then people will start question-
ing why they were given to other appli-
cants and so on. I think it will be in
the public interest to maintain the con-
ventional reserve that such institutions
maintain in these matters.

Mr. B. K. P. Sinha made various
suggestions, some of which at least
appear to me to be impracticable. For
instance he suggested that there should
be apportionment of capital between
the various Corporations. That as-
sumes that there will be Corporations
established simultaneously all over the
place and that some superior authority
will ensure that capital goes to Cor-
poration A and not to Corporation B.
{ do nnt think that thvi-?ﬁs will happen
in that manner. You probably find
that Governments like those of Bom-
bay or Madras will probably establish
their Corporations as soon as this Bill
is passed, because they had proposals
under consideration for a very long
time, and in any case they have the
market at their disposal. It would be
quite impossible to tell them, ‘“Please
do not draw on the money market be-
cause some other States may later on
want to raise capital for its own State
Financ'al Corporation.” These things
must take treir course.

Mr. Sinha wanted a new industrial
solicy to be promulgated before we
started the Corporations. Now, that
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again seems to be impracticable be-
cause, as far as I can see, whatever
announcement we may make, we should
have industrial concerns run by pri-
vate enterprise and we should have
socialised concerns and finance for in-
dustrial concerns to the extent to which
it is not taken care of by the present
Central Industrial Finance Corporation
would have to be attended to by some
special instruments such as those pro-
posed in the present Bill. And some
other matters which he referred to
could only be arranged afterwards by
the State Financial Corporation with
such agents as they may choose. It
would be improper I think to provide
in the Act that agency arrangements
should be made for the State Financial
Corporations with commercial banks
for the receipt of deposits. That.is a
technical detail which I am quite cer-
tain the State Financial Corporation
couid arrange with the commercial
banks of their choice.

I was not quite sure whether Mr.
Alva supported the Bill or rather re-
gretted its introduction. But finally
at the end of his speech I gathered
that he was enthusiastically in favour
of it, though he thought it was one or
two days late—I forget which it was.
He also referred to the Planning Com-
mission’s Report and the reply that I
have given to Prof. Shah’s observations
also applies to his observations. . 1
could not quite see where solar energy
came in here. But if there is any enter-
prise which sets out to make use of
solar energy, well, I do not suppose
it will be barred from the benefits of
the State Financial Corporation. I be-
lieve it will be on a small scale. There
is a good deal in what he said because
I have had talks with Mr. Stulman
and he thought that some small mech-
anism could be devised by which
we could utilise this energy that is
co abundant in our country. But these
will not be big industrial undertakings
but small undertakings with small
implements so to speak, some contrap-
tions of tubes and plates and so on.
and small concerns might be set up
to manufacture these and also to utilise
the power that could be given by these
sun traps. If they are. started, they
would either be small scale industries
or cottage industries; and as I said be-
fore, they are not barred by the terms
of this Bill from the assistance that will
be provided by these State Financial
Corporations.

Mr. Alva was doubtful whether the
maximum of Rs. two crores would be
sufficient for these corporations hecause
he said big industrialists to-day were
able to raise Rs. two crores in the blink-
g of an eye. Well, actually, the two
things are not comparable. The flota-
tlons that are made by industrialiste
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are for some particular object or parti-
cular venture, whereas this is capital
which is to be at the disposal of the
State Financial Corporation and is in-
tended for such industrial concerns as
apply for assistance. And this is only
the share capital. There is provision
for additional oapital. There is also
provision for deposits and if you add
up the additional capital for each State,
it might easily be, taking the maximum
as Rs. two crores, as much as Rs. twelve
crores. And so Rs. twelve crores multi-
plied by the number of States comes
to a tremendous amount of capital. In-
deed it may prove too large for the in-
dustrial concerns which are ex-
hypothesi small scale industries. Then
there are deposits. 1 do not think the
maximum of Rs. two crores is at all
insignificant. Again, 1 do not wish to
be dogmatic on this point. I only indi-
cate my prima facie reaction to some
of the observations that have been
made here.

Mr. Alva pointed out the desirability
of helping the small manufacturer with
the object of keeping out foreign goods
and Marshal Aid. Whatever the ob-
jectives may be we certainly would
like to assist the small manufacturer.

The suggestion made by Ch. Ranbir
Singh strikes me, I am sorry to say,
as impracticable. 1 gathered the im-
pression that he wanted any spare eash
or capital that the Industrial Finance
Corporation mignt have, somehow, to
be made available for agriculturists,
if I have not misunderstood him.

Ch. Ranbir Singh: I am sorry the
hon. Finance Minister did not under-
stand me. I made an appeal to him to
:istabhsh agricultural ﬁnance corpora-

ons

Shri C. D. Deshmukh: Then I have
nothing more to say, because I have
already said yesterday what the situa-
tion was in regard to rural credit. If
I did not understand him today, I am
afraid, yesterday he did not even
to me. That covers all the speeches
made and therefore I now commend
my motion to the House.

. Chairman: The question is:

“Thnt the Bill to provide for the
establishment of State al
Corporations be referred to a Select
Committee consisting of Shri M.
Ananthasayanam Ayyangar, Srijut
Kuladhar Chaliha, Shn Syamnan-
dan Sahaya, Shri T. uﬂlﬂkﬂr
Shri Kishorimohan Tripn
T. A. Ramalingam Chettiar.
Bijoy Kumar Pani, Shri
Shankar Yadav, Shri B. L. Sondhi.
Shri Satis Chandra Samanta, Shri
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A. H. S. Ali, Shri Radhelal V;
Shri H. S. Rudrappa, Shri
Lal Asawa, Shri K.
Menon, Captain Awadesh Pra

, Shri M. Satyanarayana,
Vlnayak Rao Balashankar Vaidya,
Shri Nemi Saran Jain, Shri Ram
Chandra Upadhyaya, Shri R. Ven-
kataraman, Pandit Krishna Chan-
dra Sharma, the hon. Shri Mahavir
Tyagi, and the Mover, with instrue-
uonstoreportbythehstdayd
‘the first week of the next session.”

The motion was adopted.
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(English translation of the above
speech.)

The Minister of Education (Maulans
Asad): I beg to move:

“That the Bill to declare the in-
stitution known as ‘Visva-Bharati’
to be an institution of national
importance and to provide for its
functioning as a unitary, teaching
and residential university, be taken
into consideration.”

While moving for the consideration
otﬂus&ﬂ.lteelthatmytaskuqulh
simple and a brief ome. I am sure
that there is none in the House who is
unaware of the importance of that
institution. I also feel confident
that everyone of us is fully
«<onscious of the place of honour and
the esteem waich it has created for
itself in the minds of people both with-
in and outsidc India during the last
thirty years. As a matter of fact, by
passing this Bill, we are giving {t
nothing new cr anything which it has
not achieved already. What is it then
that we want to declare by passing
this Bill? There .are two things, first
of these is to recognise that the insti-
tution has national importance. Whe-
ther we declare it to be as such today
or not and whether we acknowledge
1t or not, the ixct remains that this is
an institution of nationa! importance.
The other object of the Bill is to give
official recognition to it as a university.
The fact is that ever since Dr. Rabindra
Nath Tagore had established this insti-
tution in 1921, it has been working as
a full-fiedged university. Not only in
India, but eutside also it enjoys the
esteem of a university. Scholars and
students from all over the world come
to: Visva-Bharati to carry and spread
the impressions gathered from here in
all parts of the world. It was, there-

re, only our fault that we had mot
given it the official recognition so far—
a status it had already achieved and
has deserved since long. We are giving
credence to that status today.

Another consideration that I want you
to consider carefully is the neral
form in which this Bill has been drafted
and presented. All along our efforts
have been to give this Bill such a shape
and include in it only such new things
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[Maulana Azad]

and provisions of law which are abso-
lutely necessary for a university to
have. But as far the type of educa-
tion and cystem of education in this
particular institution are concerned or
even as far the general principles of
education are concerned, we have been
careful to preserve their original char-
acter and we have exercised maxi-
mum caution not to introduce even
a shadow of an alteration. A study
of the Bill must have made that gquite
clear that Dr. Rabindra Nath Tagore,
while opening this institution, did not
care to adopt the general terms of the
existing universities. He had made
efforts to adopt Hindi terms for the
different posts and the committees in
his institution—for instance the word
he adopted for the Executive Council
is ‘Karya Samiti’. All terms like this
have been taken by us as such while
within brackets we have given their
English equivalents, so that people may’
not feel any difficulty in understanding
them. We have not altered them any-
way. Some of the amendments tabled
by some hon. friends seek to adopt
other terms in place of those which are
current at present. But I hope you wille
agree with me that it is inadvisable
to alter the terms which were adopted
by Dr. Rabindra Nath Tagore himself.
For instance the term ‘Karya Samiti’
chosen by him for the Executive Coun-
cil does not appear as good to certain
friends. We can have another word
in its place. But I feel that we should
not indulge in such an attempt and the
words he had selected, should be left
unaltered. For some of these words
he had given no new equivalents. For
instance, he har suggested no equiva-
lent for the word ‘principal’. Some
hon. friends have tabled amendments
in which they have attempted to make
the words like' Vidyapith’ or ‘Vidyalaya’
current ir place of the word ‘uni-
versity’. I feel this course is also un-
desirable to asdopt. What Hindi words
should be adonted for words like ‘uni-
versity’, ‘principal’ and so on. is a mat-
ter which cannot be decided here. We
cannot coin definite terms on an occa-
sion like this while passing a Bill. This
is a job of the experts. You are aware
that the Government of India have
set up a Board to consider all such
technical terms anc¢ compile a Hindi
dictionary of the same. This is the
function of that Board. But for the
present we have also left those words
which Dr. Tagore himself had left un-
altered. Again, we have also adopted
those Hindi equivalents which he has

used.  Similarly a question has arisen -

regarding the spelling of certain words,
for instance of the very name of the
institution viz.. Visva-Bharati. Cer-
tein friends think that the letter ‘S’

‘28 APRIL 1951

Visva-Bharati Bill 27

having been used in the Bill, it will
read as ‘Visva' and not ‘Vishva'. It is
;xqt so. It remains still ‘Vishva'. The

IXCTIR)

Seth Govind Das (Madhya Pradesh)
As in the case of the word ‘Shimla’.

Maulana Asad: In this a
method of writing Sanskrit or  other
oriental words has been setfled. It
has been decided that ‘s’ whenever
used for Sanskrit words, i pro-
nounce ‘sh’ and not ‘s’. For this very
reason from the very beginning ‘s’ and
not ‘sh’ has been used while spelling
Visva-Bharati Similarly there is the
word ‘Sikhsa Samiti’. Certain friends
want ‘s’ to be replaced by ‘sh’ there
too. I will like to say that it is un-
recessary. It pronounces still ‘sh’ and
this is the international method.

Shri Sidhva (Madhya Pradesh):
When was this international method
settled?

‘Maghna Azad: It has been in prac-
tice since long. I think that the Bengal
Education Socfety had also adopted
this method in 1904.

Seth Govind Das: What shall we
do when we have to use ‘s’ for instance
in the word ‘Sansar’.

Maulana Azad: We place a dot
there.

Prof. K. T. Shah (Bihar): The case
of ‘s’ pronounced as ‘sh’ there should
be the critical mark of a dash on s’, and
a critical dot fs put on ‘S’ when pro-
nounced as Sansara.

. Maulana Azad: Anyhow the Press
in which it has been printed possesses
this type of letters only. I will, there-
fore submit that it has been printed
correctly and the international prac-
tice is that the sound of Sanskrit letter<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>